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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Thirty-eighth Report (Seventh Lok 
Sabba) on tbe Ministry of Energy (Department of Petroleum)-Reservations 
for. and employment of. Scheduled Castes and Scheduled Tribes in the Oil 
and Natural Gas Commission. 

2. The Committee took the evidence of the representatives of the 
Ministry of Energy (Department of Petroleum) and of the Oil and Natural 
Gas Commission on the 22nd and 23rd November. 1982. The Committee 
wish to express their thllnks to the officers of the Ministry of Energy (De-
partment of Petroleum) and of the Oil and Natural Gall Commission, for 
placing before the Committee material and information the Committee 
wanted in connection with the examination of the Subject. 

3. The Report was considered and adopted by the Committee on the 
2Ist April, 1983. 

4. A Summary of conclusions/recommendations contained in the Report 
is appended (see Appendix V) 

NBW DBLHI; 
April 26, 1983 
J'aJsakha 6, 1905(S) 

A.C. DAS 
Chairman, 

Comftlitue on the WeI/Me of 
Scheduled CQStes and 

Scheduled Trlbu. 



CHAPTER I 

INTRODUCTORY 

A. Organisationalaet up 

According to the Oil and Natural Gas Commission Act, 1959 the 
Commission shall consist of a Chairman and not less than two, and not more 
than eight other Members appointed by the Central Government and the 
Members may be required to render whole time or part time service, as the 
Central Government may direct. 

1.2 At present, the Commission has a Chairman, 6 full time members and 
two part time Members. The Chairman is the head of the organisation'. The 
six full-time Members are Incharge of Finance and Accounts, Onshore, Offshore 
Exploration, Materials and personnel. The part time Members from the Mini-
stries of Energy and Finance help the Commission to maintain liaison with the 
Minisfries in the Government of India. 

1.3 The operations of the Commission are spread allover the country. 
For its smooth functioning, the Commission has been divided into 5 RegioDl, . 
'l'/z., 
Eastern Region 

Bombay Offshore 
~oject. Bombay. 

Headquarters Region 

Western Region 

Central Region 

consisting of all projects 
in Assam. 
consisting of Bombay 

offshore and all other 
forward base areas. 
Consisting of headqua-
rters at Dehradun and 
Delhi. 
consisting of all projcc 
in the Western Region, 
Gujarat and Ghotaru 
project in Rajasthan. 
coDsisting of all other 
areas. 

The regions are under the charge of General Manager. 
1.4 In reply to a question. it has been stated that the ONOC comprises 

of the following :--::-
1. Col. S.P. Wabi-Chairman 
2. Sh. H.O.T. Woodward, Member (Onshore) 
~. Dr. A.K. Malhotra. Member (Offshore) 



4. Sh.. P. N. lh.a, Mem11!f (Materials) 
5. Sh.. V. Ramanujachari. Member (Fin.) 
6. Sb. S.N. Talukdar, Member (Expl.) 
7. Sh. R. Srinivasan, Member (Per) 
as full time Members and 
8. Sh. S.V.S. luneja, Addl. Secretary, Deptt. of Economic Affairs, 

Ministry of Finance. (Part time Member 
9. Sh. P.P. Khanna, Joint Sectretary, Deplt. of Petroleun. 

(Part time Member.) 
1.5 The Committee desired to know whether there was any representative 

of Scheduled Castes and Scheduled Tribes on the Commission. The Chairman, 
ONGe, has stated during evidence as follows :-

"I am not aware of any proposal. The members are selected on merit. 
If we arc able to get them, we will be very happy to have them. Recently, 
we promoted one of the officers belonging to Scheduled Caste as General 
Manager. At the moment, he is next to the Member of the_Commission, 
holding a very senior position. You may rest assured that1:\\ hen we fill 
up;vacancies certainly it would be our obj~ctive, providcd we get the right 
person." 

t.6 The Committee note that the. 01,1 and Natural Gas. Commission consists 
of a Ch~irmao, 6 full-time aoJ 2 part-t;Ole Melllbers. Thl!l' are appointed by tbe 
Central Government under section 4 of the Oil and Natural Gas Commission Ad, 
1959. None of these Members of the present Commission belongs 
to SchedUled Caste/Scheduled Tribe. The Committee recommend that when 
sel.,,ction for ap)?ointment of Members of the Commission is made, at least 
onl,l.person belonging to Scheduled Caste/Scheduled Tribe should be. no~inate~ on 
tlie Commission. . 

1.6A The Committee rllrther recommend that one SchedQled Calite/Sobeduled 
Tf,ibe Pilrson shpllld be nominated on the Board of Directors of each Public Sector 
Undertaking. 

B. Role of the Department of Petroleum 

1.7 It has been statcd that,the Department of Petroleum is divided into 
seven divisions. Thc Exploration Division in the Department deals with all 
matters relating to Oil and Natural Gas Commission and Oil India Ltd. 

1.8 A Scheduled Caste/Tribe Cell was set up . in July, 1979 in the 
Department of Petroleum to keep a watch over matters pertaining to Scheduled 
Castc;s and Schedulcd Tribes in the Department and Public Sector undertakings 
under the control of the Department. The main functions of this Celt are to 
keep a WItch throu~h lh~ Ai n;ni,tr.ltivl! Section~ in the Department and to 
ensure du! co npli4n~~ of th! ord::r, of r-:~!rvation issued from time to time in 
f4VOI,lr of S~h :d~ld CHt!s/S;h!lul;:d Trib!s, P"o:n~t dispJi,,1 of th~ ,rievances 



of the employees belonging to these communities and consolidate the statistical 
data in respect of all Public Sector Undertakings in the prescribed forms for-
warded by the Bureau of Public Enterprises and Department of Personnel and 
Administrativ~ Reforms. A Liaison Officer in the rank of Deputy Secretary 
has been nommated to watch over these functions through SCT Cell and Admi-
nistrative Sections dealing with the Public Sector Undertakings. 

1.9 It has further been stated that as per the instructions contained in tbe 
Brochure on reservation for Scheduled Castes and Scheduled Tribes in services, 
posts under the public enterprises circulated by the Bureau of Public Enter-
prises, the Joint Secretary in the Administrative Ministry/Department who is 
incharge of the public enterprises is responsible for ensuring due compliance of 
instructions regarding reservation for Scheduled Castes/Scheduled Tribes. 

l.lO When asked about the arrangement in the Department of Petroleum 
to watch the implementation of reservation orders for Scheduled Castes and 
Scheduled Tribes in the Public Sector Undertakings prior to July, 1979, it has 
been stated that prior to July, 1979, a Cell was created in Indian Oil Corporat-
ion on behalf of the Department of Petroleum to initiate administrative measu-
res to ensure adequate representation of Scheduled Caste/Scheduled Tribe 
candidates in the Public Sector undertakings. The Cell was assiJlled the 

following work: -
(i) Maintenance of data bank. 

(ii) Identification of areas where there were persistent shortaaes ot 
skilled personnel of Scheduled Caste/Scheduled Tribe commuDi-
ties. 

(iii) Advertise directly for Scheduled Caste/Scheduled Tribe candi· 
dates of various skills to reJister thctnselves with Indian Oil 
Corporation SCT Cell. 

1.11 The Committee desired to know the steps taken by the Department of 
PetrOleum to ensure implementation of reservation orders for Scheduled Castes 
and Scheduled Tribes in the Oil and Natural Oas Commission. The represent-
ative of the Department of Petroleum has stated during evidence that the 
reservation policy regarding scheduled Castes and Scheduled Tri~s has been 
laid down by Government and from time to t~ instructi~ns ar: l'l~ed by the 
Ministry of Home Affairs and Bureau of Pubbc EnterpnSC8 10 tllis respect. 
Under the D~p:lrtrnent of Petroleum there are 15 Public Undertakings and .~ 
subsidiaries and there is a Cell which issues instructions based on what 11 
received from the Ministry of Home Affairs and Bureau of Public En~rprises. 
These undertakings report periodicaUy to the Ministry whatever action have 
taken in implementing the policy of Oovern~ent and there~ft~r this small ceO 
consisting of three to four persons submits an appreciation repo~ to the 
conce~d Administrative Division about what has been done, the ~chlevment8 
!Dade ana ~I]e shortfalls, if any. At the end of the year a statement IS prepared 



which has to be sent to the Ministry of Home Affairs. So the function of this 
cell which is a recent development is to keep a wa tch over what is happening. 
Ultimately the responsibility to implement rests with the concerned enterprises 
and 80 far as ONOC is concerned, it is a statutory enterprise. 

1.12 In reply to a question the representative of the Department of Petro-
leum ha.'1 stated that before this cell was set up. this wdrk-or the statistical part 
of it-was being done in a cell in the Indian Oil Corporation. It was only after 
1979 that this cell of three persons started. In reply to a que&tion he has stated 
as follows :-

"So far as the requirement that this cell will not do other things is concern-
ed, I will certainly see to it that it is divested of other responsibilities." 
1.13 He has further clarified that this cell, from the very beginning, is 

inteftdcd to perform three particular tasks which have been mentioned in the 
sanction order (see Appendix I). . 

1.14 When the Committee pointed out that according to the instructions 
of Ministry of Home Affairs there should be a separate Cell for the reservation 
work. the representative of the Ministry stated that the Internal Work Study 
Unit of the Department, will evaluate whether the existing Cell is capable of 
performing the functions is outlined by the MInistry of Home Affairs. 

1.15 In reply to a question, he has stated that there is no member of 
Scheduled Caste or Scheduled Tribe in the Cell. He has further stated as 
'follQWS :-

"I have taken note of the observation by the Committee that the Scheduled 
Caste and Scheduled Tribe persons should be represented in the Cell. 

1.16 As regards Haisoh and coordination with the ONGC, the representa-
tive of the Department of Petroleum has stated that the CelJ itself prepares 
appr~i.atioQ reports and sends them to the concerned a~ministrative division 
within the Department so·that the concerned officer knows what has been done 
and what further needs to be done. 1'be instr uctions, perhaps, have also been 
issued from time to. time . in tbe meetings of th e Board of Directors of these 
enterprises that the Director$ should.be a.pprised of what has been done and 
what remains to Q.e done. " 

1.17 It has been stated that it is the responsibility of the administrative 
dlvisiondeallng with the concerned Public Sector Uudertaking In the Ministry 
Energy' (Deptt. of Petroleum) to issue directives on the basis of the orders/ 
instructions issued by the Department of Personriel and Administrative Reforms, 
Bureau of Public Enterprises. regarding reservation for Scheduled Castes and 
Scheduled Tribes in app6intments in the ONGC and also to ensure jointly with 
ONGC compliance thereof by the Oil and Natural Gas Commission. 

1.18 Asked whether the Department of Petroleum had adequate powers 
to issue directives to the ONGC, it has been stated that Section 30·A of ONGC 
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Act 1959 provides "The Commission shall be bound by such directions including 
directions regarding reservation of posts for Scheduled Castes and Scheduled 
Tribes, as tbe Central Government may, from time to time, for reasons to be· 
recorded in writing, give to the Commission in respect of its affairs." 

To-date the Department of Petroleum has issued the following two 
directives :-

(i) 0-23023/4/78-0NG (D. Ill) dated 
(ii) 0-23023/5/82-0NG (D. Ill) dated 

19.3.80 
11.11.82 

1.19 Asked whether the Ministry of Energy (Deptt. of Petroleum) explained 
the re~sons of all the directions that they issued to tbe Commission, the repre-
sentatIVe of the Department of Petroleum has stated durin& evidence that there 
is a provision in the Oil and Natural Oas Commission Act, 1959. The reasons 
for directions regarding reservation are very well known.· It is a matter of State 
policy. It includes direction of reservation of posts for Scheduled Castes and 
Scheduled Tribes also. He has further stated that the reasons for directions are 
explained as far as possible. In this connection, the Chairman, ONGC has 
stated as follows :--

"ONGC has rio intention to question the judgement of the Government. 
I think the desire of the Government has to be implemented by the ONOC 
and it is being done. 1 would like to assure you that in this particular 
case you should have no doubt in your mind." 

1.20 The Committee desired to know whether the instructions issued by 
the Ministry of Home' Affairs or by the Bureau of Public Enterprises would 
prevail in case of any conflict. The representative of the Department of 
Petroleum has stated during evidence as follows :-

"This is a very important point which has been raised. I would submit 
that one would normally go by the allocation of business as to which 
Ministry is concerned with which item. So far as tbe Scheduled Castes 
and Scheduled Tribes are concerned, it is within the purview of the Mini-
stry of Home Affairs. In implementing the policy which has been 
formulated by the Ministry of Home Affairs, in Public Enterprises, tbe 
Bureau of Public Enterprises also issue instructions. It is a quite possible, 

. as you have observed, there could be discrepancies or differences between 
the instructions issued by one Wing of Government and another \\ling. 
U there are major differences, than of course one bas to take up both and 
fiod what the Public Undertakings in general should do. By and large the 
guidelines issued by the Home Ministry are followed. I would submit 
that the subject of Scheduled Castes and Scheduled Tribes comes under 
the Home Ministry." 
1.21 In tbis connection, in a note furnished to the Committee, the Depart-

ment of Petroleum have stated that while equalhyof opportunity for employment 
under the State· bas hoen guaranteed as a Fundamenta] Right to all citizens 
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under the Constitution of India and while no discrimination on the basis or 
caste, religion or creed etc. is to be made in making such appointments, the 

'Constitution itself recognises the need for making certain exceptions to this 
policy to ensure the bringing up of certain class of people who would other-
wise, because of the historical, social and economic circumstances be unable to 
compete with the remaining classes of citizens. Accordingly, Article 16 (4) and 
Article 335 of the Constitution provides that consistent with the maintenance of 
efficiency in the administration certain percentage of posts may be reserved for 
~ cheduled Caste and Scheduled Tribecandidatell. Article 46 of the Constitution 
which is a Directive Principle of State Policy, is also relevant in this respect. 

1.22 The Government of India have issued in pursuance of the policy 
mentioned above, instructions regarding the reservation of vacancies for these 
classes of people and other ancillary matters like procedures for recruitment, 
carry-forward of reserved vacancies etc., in respect of posts and services under 
the Government. These instructions do not ipso-facto apply to recruitment 
under the public sector undertakings. The question whether such instructions 
should be extended to posts in the public sector enterprises was 
considered and it was decided that it would be desirable to do so. Accor-
dingly, the Ministries and Departments of the Government of India were 
advised to issue formal Directives in accordanoe with the Articles of the 
Association of the public sector enterprises, to the public sector enterprises under 
their administrative control, maikng it obligatory for them follow the instructions 
so issued in regard to the reservation of vacancies for Scheduled Castes and 
Scheduled Tribes. 

1.23 The Bureau Public Enterprises have circulated draft directives based on 
instructions on the subject issued by the Ministry of Home Affairs (Department 
of Personnel and Administrative Reforms) containing important aspects and 
the basic structure of the reservation scheme. The draft directive specifically 
states that for details, the public enterprises should follow the instructions on 
the subject issued by the Department of Personnel mutatis mutadis without 
waiting for separate instructions from the Bureau of Public Enterprises. This 
Ministry has issued directives to ONGC based on the draft directive. It will be 
clear from what is stated above that the instructions of the Ministry of Home 
Affairs (Department of Personnel and Administrative Reforms) are paramount 
and BPE only consolidates for the sake of convenience. 

1.14 The present practice Is that the instructions reiudlng relenatloa for 
Sc:b.1ed Castes and Scheduled TrIbes in services Ire illDed by the Miolstry of 
Home Affairs (Departmeut of Penonnel and Administrative Reforms). Bated OD 
tbese iostractions, tbe Ministry of Finance (Bureau of PubUc Enterprlaes) formul-
ates Presidential Directives and Issues to tbe pubBc eDterprDes tbl'OUlb the 
admiDiatrathe. MIaistrie8. 1'beIe Directives coDtaln importaot aspects ud tbe 
basie structure of tbe rHe"ation IICbeme and for detaD., MInistries are required 
to foDolf die Instractious 00 the IObject Illued by the DepartmeDt of PenoDael 
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mutatis mutandis witbout waiting Cor separate Instructloas from the Bureau of 
Public Eoterprll!le8. 

Sectloo lOA of the Oil and Natoral Gas Commission Act, 1959 empowers the 
Ceotral Govemmeot to Issue directions to tbe Commilsloo reeard1ng resenatloo 
of posts Cor Scheduled Castes aod Scbeduled Tribes. Uoder tbis provlsloo, the 
Mioistry of Petroleum, Cbemicals and FertUlzers (Departmeot of Petroleum) have 
Issued two directives vide their letters Nos. 0-1301J/4/78-0NG(DIII) dated 
19.3.1980 aod 0-13023/5/82-0NG(DIO), dated 11.11.1981. 

The Committee have ootlced tbat there Is a time lag betweeo the date of 
iasue of lostractloos by the ~partmeot of Persoooel and the draCt directives on 
the subject issued by tbe Bureau of Public Enterprises to the Mlnl8tries 
of tbe Goveroment of India. Tbere is a further time lag in Issuing directives 
by the Admiolstrative MlDistry to the public sector undertakings ander 
their administrative cootrol with the result that tbe instructions Issued by the 
Department oC Persooael are oot Immediately implemeoted by tbe public sector 
oadertakiogs. The Committee recommend tbat tbe instructloos Issued by tbe 
Department of Personnel regarding reservatioo for Scheduled Castes aod Sche-
duled Tribes and other coocessions/facilities available to tbem sbonld be 
commuoicated to' the public sector undertaklogs naUaoeou"y. 

1.15 Tbe Committee bave been informed that a SCT CeU was let up In tbe 
Departmeot of Petroleom 10 Jnly, 1979 to watch o,er tbe matteo pertaiolog to 
Schedaled Castes aod Scbeduled Tribes in tbe Departmeot and abo 10 pubUc 
sector aodertakings UDder the admloistratlve cootrol of Department of Petroleum. 
Prior to that, tbere was 00 proper arraopmeat fa the DepartmeDt of Pe&roleum 
to eosure the Implemeotatloa oC reservatloDl (or Scbeduled Castes aue Scheduled 
Tribes 10 as mucb as a CeU bad beeo set ap Ia the Indlaa 011 Corporatloo to 
discbarp the respooslbUlties of the Departmeot of Petroleum la tbls reprd. 
Eveo the CeU set ap in Jnly, 1979 with a staff of ooe Sectioo Oll'icer, ooe AlII .... 
taut aod oae Lower Division Clerk, is for work relating to Scbeduled Cute/Sche. 
duled frlbe, vlgiluce aud aecarlty. The Committee (all to uod .... ad bow tbls 
CeU to whicb vigUaoce aod security duties have beeo taued, caD do (aU jutJce to 
the work. relatiog to rese"atlon for Scbeduled Castes and Scheduled TrI_. 
The, caoDOt belp concluding that the Departmeot of Petroleum bas DOt Ilveo due 
Impartance to tbls matter. The ComlDittee bave been assured by the reprelentatl,e 
of the DepartmeDt of Petroleum during evldeace that the SCT CeU will be 
dlMlted o( otber respoDllblllties and perlOns belonging to Scheduled Cute8/ 
ScIIeduied Tribes will Ite repraeoted 10 the Cell. The CollUlllttee woahl Dke to be 
Ialormed of the action taken In this reaard. 



CHAPTERU 

RESERVATIONS 
A. Adoption/implementation of Reservation Orders 

2.1. It has been stated that the ONGC is foJ]owing instructions issued by 
the Central Government from time to time regarding reservations in respect of 
Scheduled Castes/Scheduled Tribes. Percentage of reservations presently being 
followed is as under: 

0) Posts filled by direct 
recruitment 

(ii) Posts filled by promotion 
(iii) Posts filled by deputation 

(iv) Posts filled by tem~rary 
appointment for 45 days 
or more. 

(v) Reservations in confirmation. 

SC ST effective date 

15% 7i% 15.10.1959 
15% 71% 4.7.1973 
Normally ONOC is not filling 
in posts by deputation. 
Not applicable. 

No confirmation scheme is in 
vogue in ONGC. 

2.2. It bas been further stated that percentages of reservations of 15 and 7. for Scheduled Castes and Scheduled Tribes respectively are observed when 
the recruitment is made on an All India basis by open competitive test. How-
ever, when recruitment for Class III and IV posts is made from a locality or a 
Region, the 100 point roster laid .down by the Government oflndia, Ministry 
of Home Affairs, is followed which provides reservation in different states at 
different percentages based on the population of Scheduled Castes and Scheduled 
Tribes the in respective States. 

2.3. In reply to a question it has been stated that the recruitment for 
Class III and IV posts is decentralised regionwise and the heads of the regions 
are empowered to recruit employees in Class III & IV cadres except in the 
higbest scale of Class III i.e. Rs. 595-1140 for which recruitment is centralised 
at Headquarters. In certain cases. Resional Heads are also authorised as a 
special case to make recruitment in the scale of Rs. 595-1140. 

2.4. When asked about reservation in confirmation, it bas been stated 
that there is no confirmation scheme in ONGC as existing in the Central 
Government offices. However, there is a permanency scheme in vogue in 
ONGC under which the employees who have completed 3 years service in the 
Commission in a grade, are declared permanent strictly accordinin8 to their 
ICniority in the cadre provided : 
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(i) Two or more employees ofthe Commission cannot be declared 
permanent against the same post ; 

(ii) An employee is declared permanent against only one post; 
(iii) The permanent post exists on that datc . , 
(iv) The employee concerned was working in that grade on that 

date; 
(v) His character, conduct and work is rendered by him is suitable 

for permanent retention in the service of Commission' . , 
(vi) He has passed the specified dcpartmental test, if any: 

(vii) Hc is medically fit and has completed satisfactorily his probation 
period. 

2.5 When the Committee enquired why ONGC did not follow all-India 
rcservation policy, as it was an all-India organisation, the represcntative of the 
Department of Petroleum has stated during evidence as follows: 

"I think this is a question of considerable importance having implications 
for a large number of organisations. If I may submit to the Commi ttee, 
instead of an individual organisation or an individual Ministry 
taking a view of this-not that they should not or cannot take a view, 
but again in order to rule out the possibility of discrepancy and 
different approaches, it is better if a gencral decision is taken on this 
that regardlcss of what local reservation rules might be, Government of 
India organisations should folJow Government of India inatructioas 
regarding rcservations and even if there arc regional bodies, the loc.:al or 
regional rules should not apply. -1 would not claim detailed knowJedae 
of it, just as it is 6 per cent and 7 per cent in one State, it iJ quite 
possible that there could be areas where it is a little bit more. Therefore. 
you kindly consider getting a sort of general guidelines or instruction on 
this." 

2.6 The Committee desired to know as to why there was no confirmation 
schemc although there was permanency scheme in vogue in ONGC in rcspect of 
posts for which reservations were prescribed. The Member (Pcfllonnel), ONGC 
has stated during evidence as follows: 

"May I make a general submission? Confir~tioD.and permancncy are 
really Government-oriented terms. We are a commercial public lector 
undertaking. For some historical reasons, thc same kind of phraseology-
is used in thc Commission also. . But what we are (oUowing is a simple 
procedure. A man on selection or promotion is on probation (or ODe 

year." 

2.7 When the attention of witness was dran to the instructiona c:oa-
taincd in the Brochu~ on reservation issued by the Bureau of Public Enter-
prises reprding reservation in confirmation, he stated that it showed that where 
confirmation was in vogue, the instructions were required to be followed. 
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2.8 In reply to a question it has been stated that there are 47 officers on 
deputation with ONGC. Out of them one belongs to Scheduled Caste. 

Two employees of ONGC are on deputation to other Departments. 
Neither of them belongs to Scheduled Caste or Schedule Tribe. 

2.9 When asked whether preference was given to . Scheduled Castel 
Scheduled Tribe Officers in the matter or deputation, the Chairman, ONGC has 
stated during evidence that the Commission normally requests the various 
Public Sector Undertakings in the Government Departments for officers to be 
ICnt on deputation and gives tbem particulars of qualifications and experience 
required. In response to Commission's request the names of officers are 
received and the matter is decided. Some times the Commission names the 
people. He has assured tbe Committee that the point is well taken and in 
future they will preferably call for ScheduledCastes/Scbeduled Tribes candidates. 

2.10 In reply to a question, he has stated that mormally people are 
taken on deputation for two years in the first instance, and sometimes only for 
one year. After that they either go back or they make up their mind to join 
the organisation. 

2.11 In reply to a further question, the Chairman, has stated that the 
promotion of deputationists takes place very rarely. In the last one year, in 
ONGC, nobody on deputation has been promoted. He bas added that there 
will not, however, be any objection to promote them. Suppose an .employee is 
on deputation and he gets promoted in his parent Department, naturally he will 
have his option to go back. But if ONGC can create a vacancy. that employee 
will be posted in that vacancy. No employee is experiencing any difficulty on 
this account because the Commission has brought in the concept of growth 
orientation. 

2.12 When pointed out that out of tbe two persons lent on deputation 
by ONGC none belonged to Scheduled Caste/Scheduled Tribe, the Chairman, 
ONGC has stated as follows: 

"We very rarely send our people on deputation. It is only on very 
special occasions that we do that. We take a note of what you are saying 
and will try to invite applications from Scheduled Caste/Scheduled Tribe 
people for being sent on deputation." 
1.13 The Committee Dote that for Clus III posts carrylaa pay acale of 

RI. 595-1140, recruitllleat Is centralJled at tile Headquarten of the CommlMiou. 
Howe"r, Ia cerulli cues, ReJioaal HeadJ are abo aatboriJecl as a special cue to 
..te I'ICI'IIIt.meDt .. the Kale of Jls. 595-1140. Tbe CoamOttee feel that • aul· 
form policy shoald be followed ID this r.ard _ sueh poItI sboaId be 8Ued by tbe 
Hlldqaarten OD aU India basil 10 as to attract Scheduled Caste/SclaedaledTrlbe 
cM-I ...... from aU JNUU of die COUIItrJ. 

1.14 1be Committee 8ad that oat or 47 employees who are on depatatloa ill 
dIO OU aad Natural C.. Co.......... uIy ODe beIoap to SeMdaled Cute 
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c:ommuDlty. Further, eMIt or 2 employees or ONGC IleDt 00 deputation to other 
Departmeats, aoae belonp to Scbedaled Cute/Scbedulecl Trilte. The Committee 
recommead that willie selectla, penon for posta to be flIled by deputatloD, every 
eadeavour should be made to ellSDre that a fair proportioa of such post~ are filled 
by perIODs belonglDIS to Seheclaled Cutes/Scheduled Tribes. Also, when the 
ONGC sends Its OWII employees oa depatatloD to other Departments In the pDblic 
Interest, the Scheduled Cute/Scbecltded Trilte employees should be considered for 
being sent on deputation. 

B. Liaison Officer/Cell 

2.15 The Committee have been informed that an officer of the rank of 
General Manager, has been appointed as Liaison Officer with effect from 8-5-1 9!i 1 
and he is stationed at the Headquarters of the Commission;.e. Dehradun. His 
functions in brief are ;-

(i) Ensuring due compliance with the orders relating to Scheduled 
Caste/Scheduled Tribe categories. 

(ij) Collecting, consolidating and despatching returns etc. 
(iii) Acting as a Liaison Officer between ONOC and Ministry. 
(iv) Conducting of inspections of the rosters. 

2.16 In reply to a question, it has been stated that he is the Liaison 
Officer for the Commission as a whole. No separate LiasioQ Officers have been 
appointed in the Regions. The Liaison Officer is required to inspect the 
rosters maintained in the Establishment Sections annualy. The Quarterly, half 
yearly and annual reports received from the Regions 'Projects' Offices are 
checked by the group working under the Liaison Officer. The discrepancies, 
if any, are pointed out to the concerned officers and rectified. 

2.17 A Cell under the direct control of the Liaison Officer has been set up 
in ONGC. This Cell which is working at the Headquarters, consists of the 
following ;-

(a) Senior Deputy Director 
(b) Administrative Officer 
(e) Superintendent (P&A) 
(d) Assistant Grade l. 

2.18 Member (Personnel, ONOC has informed the Committee durii.g 
evidence that by informal arrangements the Liaison Officer from the ONGC in 
so far as Scheduled Castes/Scheduled Tribes are concerned, is the Chairman 
himself. Besides, he takes very special note of the reports that come to him, and 
the Commission has continuous discussion under Member (Personnel) or under 
Director (Personnel), and they go through every panel and see whether it is 
promotion or induction, how and in what maDDer, by relaxation or special 
arrangements. more representation of the Scheduled Castes and Scheduled 
Tribes can be brought about in the Commission. 
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2.19 Tbe Committee note tlult. Geaeral Manager bas been apppointed as 
Liaison Officer at tbe Headquarters of the ONGC aodCell under his direct con-
trol has also been set up to look after tbe work. (elating .to Schedule" Caste and 
Scheduled Tribe employees. The Com.nittee arc of tbe view tbat mer! appoint-
ing a Liaison Officer is not enou&b. Wbat is oeeded is concerted action on the 
part of the Liaison Officer to eosure that due compliance by tbe appointing autllo-
rities witb tbe orders and instructions pertaioiag to the reservation of vacancies in 
favour of Scheduled Castes and Scheduled Tribes and otber concessions admissible 
to tbem. It sbould also be ensured that tbe staff posted in tbe Cell is well conver-
sant witb the orders/instructions relating to reservations for Scheduled Castes and 
Scheduled Tribes. 

2.20 As the Regional Offices of tbe Oil and Natural Gas Commission are also 
making recruitment/promotion of Class In and IV staff, the Committee reco-
mmend that effective Liaison Officers should be appointed in tbe Regional 
Offices. 



CHAPTER ID 
RECRUITMENT AND PROMOTION 

A. Recruitment Procedure 

3.1 It has been stated that the procedure for recruitment of staft' . 
vario~s categories of ports in oil and ~atural Gas Cornmissbn is being fOllow:: 
as .lald down under ONG~ (RecruItment and promotion) Regulations, 1980 
which have be~n f~amed WIth prio~ approval of the Government. Regulation 
10 ~f the N?tdicatton attached WIth the said Regulations lays down that "in 
maklD~ ~ppolDtments ~o posts, eit~er by direct recruitment or promotion, the 
CommiSSIon shall provIde reservatIons and other concessions to candidates 
belongin.g to Scheduled ~ste/Scheduled Tribes and other special categories of 
persons In accordance WIth the orders issued by the Central Government from 
time to time," 

3.2 It has been stated that the posts in the pay scales maximum of which 
is upto Rs. 800/- or less than that are notified to the Employment Exchanges 
and those above Rs. 800/- are advertised in the leading Newspapers. 

The vacancies reserved for Scheduled Castes /Scaeduled Tribes are given 
wide publicity by endQrsing copies of all the advertisement/notifications to 
various Scheduled Caste/Scheduled Tribe Associations. These vacancies are 
also advertised in Newspapers ali provided for in the orders/instructions 
regarding reservations for Scheduled Castes/Scheduled Tribes. 

3.3 Requisitions for candidates for various categories of posts are sent to 
the Employment Exchanges where the office of the Ccmmission making recruit-
ment are situated. For example, posts filled in for Hedquarters at Dehradun, 
requisition is placed on the Employment Exchange, Dehradun. Similarly, in 
Baroda, Sibsagar, Bombay etc., requisitions are sent to the local Employment 
Exchanges. 

40 days notice period, as required, is given to Employment Exchanges. 
This period is extended in special circumstances. Where the Employment Ex-
changes are unble to sponsor suitable Scheduled Castes/Scheduled Tribe candi-
dates, the vacancies are notified in the Press and are also intimated to I ecogoised 
Associations and Organisations of Scheduled Castes and Scheduled Tribes. 

3.4 Asked whether reserved vacancie.i are broadcast over RadiojTV, the 
Member (Personnel), ONGC has stated during evidence that this suggestion was 
made by the Study Group of the Committee during its visit to ONGC at 
Bombay in September, 1982 and action is being taken on that. 

3.5 On a suggestion made by the Committee that the Commission should 
write to th~ Social Welfare Department of different States for suitable Scheduled 
Caste/Scheduled Tribe candidates, the Chairman, ONGC assured the Committee 
to implement it. The Commission has also issued instruc;ions vide their 
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Office Order No. 23 (9)/82-EP date 8.11.1982 that the vacancies reserved for 
Scheduled Castes/Scheduled Tribes should also be notified to the Social Welfare 
Departments of the State Governments. 

3.6 When the Committee sU8gested that for Class HI and Class IV posts, 
ONGC should also write to the Scheduled Caste/Scheduled Tribe candidates 
sponsored by the Employment Exchanges for test interview and they should also 
consider the applications of those Schcdulcd Caste Scheduled Tribe candidates 
who apply direct to the Commission, the Chairman, ONGC, promised to 
consider these suggestions. 

3.7 In reply to a question, the Member (Personnel), ONGC has stated that 
the advertisements are endorsed to all the associations of Scheduled Castes and 
Scheduled Tribes. The response to advertisement comes to the Commission 
directly. When the applications for employment come through the Scheduled 
Caste/Scheduled Tribe Associations, they are given the same treatment as if 
the Commission has received them direct from the candidates. When the 
Commission writes to the EmploymentjExchange, a copy of that letter is also 
endorsed to the Scheduled Caste/Scheduled Tribe Associations. He has added 
that it is a special concession given only to Scheduled/Caste Scheduled Tribe 
candidates and they are considered alongwith the candidates sponsored by the 
Employment Exchange. 

3.8 In reply to another suggestion, the Chairman, ONGC, promised to 
seqd 40 copies of their advertisements for circulation among members of the 
Committee. 

3.9 Asked whether reasons for the rejection of candidates sponsored by 
the Employment Exchange were communicated, it has been stated in a note 
furnished to the Committee that no such communication is sent to Employment 
Exchange. The candidates are informed of their rejection ;ndividually. During 
evidence, the representative of ONGC has stated that he is not aware of the 
instructions that they must advise the Employment Exchange about the reasons 
for rejection. In reply to another question,VChairman, ONGC has promised 
to send the list of selected candidates to the Employment Exchange so that the 
names of selected candidates are deleted from the register. . 

3.10 When suggested that the selected candidates belonging to Scheduled 
Castes/Scheduled Tribes should be informed ullder registered posts that their 
appointment letters do not get lost, the Chairman, ONGC promised to do so. 

3.11 Asked whether the ONGC had any scheme for training Scheduled 
Caste IScheduled Tribe candidates in required trades and absorb them after 
training, tbe Member (Personnel), ONGC has stated as follows:-

"That is what ttle Chairman said a Iew minutes ago. We got your 
susgestion at the Bombay meeting. That was with reference to our 
executive trainees. Chairman has now expressed the view that we can 
extend this to all categories and where we are not able to get sufficient 
number of Scheduled Castes/Scheduled Tribe can4idates we can choose 
and train them." 
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3.12 The' posts in the Commission for direct recruitment have been 
grouped as under :-

"Senior Class I 
Junior Class I 
Class II 
Class III 
Senior Class I 
Junior Class I 
Class II 
Class III 
This grouping was approved by 

India. 

- Technical 
- Technical 
- Technical 
- Technical 
- Non-Technical 
- Non-Technical 
- Non - Technical 
- Non-Technical." 

thc Commission and the Government of 

3.13 The Committee wanted to know whcther the grouping of posts had 
been done as per Government orders on the subjcct and'cnquired about the 
scales of pay of various posts mentioned in each group. The Member (Perso-
nnel) ONGC, has stated during evidc,1CC that Junior Class I is in the pay scale 
of Rs. 820-1680. Under Senior Class I, the pay scale are Rs. 1250·1900. 
1560-2100, 1680-2300, 2000-2500, and 2500-3000. These are the Commission's 
pay scales, Above these are the pay scales of Members and the Chairman. 
When pointed out that grouping of all the Class I posts was not correct as it 
acted against the interests of Scheduled Castes/Scheduled Tribes, the Member 
(Personnel) has stated that a larger grouping may be in the interests of Scheduled 
Castes and Scheduled Tribe.. The number derived from thc pcrccntagc will be 
more and the Commission will be able to makc adjustments. He has added 
that the Commission goes strictly by Govcrnment's instructions in the matter. 
He has, however assured the Committee that the Commission will reexamine the 
grouping of posts in consultation with the Ministry of Energy (Department or 
Petroleum). 

3.14 The Committee note that copies of advertisements for the recruit· 
ment of Scheduled Castes and Scheduled Tribes are being circulated to recopJ-
sed Scheduled Caste/Scheduled Tribe Associations by the ONGC. The Commi-
ttee desire tbat copies of advertisements should also be sent to the memben of 
Parliamentary Committee on tbe Welfare of Scheduled Castes and ScbeIIaW 
Tribes and also to the local Scheduled Caste/Scbeduled Tribe M.Ps/M.L.As 
of the region where recruitment is taking place. 

3.14 A The Committee desire that suitable instructions for sendinl roples 
of advertisements to MPs/MLAs sbould be iurorporated in tbe Brochure oa 
rese"ation for Scheduled Castes and Scheduled Tribes In services aad poItl. 

3.15 In para 7 (B) of tbe directive issued by the Ministry of Petroleam, 
Cbemlcals and Fertilisers to the Oil and Natural Gas Commissloa vide letter 
No. 0-23013/4/7S.0NG (DIll) daled 19"l.1980, It was laid down I"" the resaJt 
or submission made by the Employment Exchange of Scheduled CHtefSchedaJed 
Tribe candidates should he inthnated to tbe Employment Exchole witltba a period 
of one month. If aoy of the ncancies resened for Scbeduled Casta/Scheduled 
Tribes Is Dot filled by • candidate of the respeedye cateaory Ipoaored by die 
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Employment Exchange, specific reason" therefor should be communicated to the 
Employment Exchange. When asked whether these Instructions are being followed 
by the ONGC, the Committee were informed in a note that, no such commuolration 
is sent to Employpment Excbange. The candidates are informed of their rejection 
individually." Wben this matter was discussed during evidence, the represen-
tative of the ONGC stated that he was not aware of the instructions that they 
mast advise the Employment Excbange about the reasons for rejection. The 
Committee are surprised that the concerned officers of the ONGC are unaware of 
tbe clear directive issued in this regard by the Ministry of Petroleum, Chemicals 
and Fertilisers. Thc Committee expect that the ONGC will take Dote of this 
lapse and Implement the lastructious Issued In this matter. ' 

3.16 Goverment have Issued instructions that after tbe Employment Excbange 
bas expressed its inability to sponsor Scheduled Caste/Scbeduled Tribe candidates 
against vacancies referred to it, the appointing authority should also Intimate tbe 
reserved vacancies to the Director of Scbeduled CastesfScbeduled Tribes Welfare 
or Director of Social Welfare in the State/Union Territory concerned. When 

. this matter was discussed during evidence, the Chairman, ONGC assured the 
Committee to implement these iostructlons: The Commission has now Issued 
Instructions on 8.11.1982 that the vacancies reserved for Scheduled Castes and 
Scheduled Tribes should be notified to the Social Welfare Department of the 
State Governments. The Committee recommend that besides notifying tbe vacan-
cies to the State Social Welfare' Departments, the recruiting authorities should 
maintaio neces!Jary co[)rdination wltb those Departments as also with Employment 
Exchanges in order to get required number of candidates. 

3.17 Tbe Department of Personnel bave Issued instructions on 7th August, 
1976 to the effect tbat at the time wben tbe vacancies are notified to the local 
Employment Exchange to suggest names for the reserved vacancies, the appoin-
ting authoritie!J concerned sbould simultaneously notify sucb reserved vacancies 
appropriately to one or more of the stations of All India Radio. The Committee 
recommend that the instruction!J to notify reserved vacancies on All India Radio 
stations for announcement over A.I.R. should be complied with. Reserved vacan-
cies sbould also be announced through the medium of Television. 

3.t8 The Committee also suggest tbat that ONGC should send the appoin-
tment letters by registered post so tbat tbese do Dot get lost in transit. 

3.19 The Committee note tbat the ONGC has grouped certain posts for 
tbe purpose of direct recruitment as follows: 

Senior Class I Tecbnical 
Junior Class I Technical 
Class II Technical 
Class DI Technical 
Senior Class I Non-Technical 
Junior Class I Non-Tecbnical 
Class II Non-Tecbnical 
Class III Non-Technical 
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The Coqinaittee,wo.-ld like"" ONGC to ensureJhat the grouping has been 
done strictly .ceor.... ·an orders of GeterollleDt .COQ&alaed I, ,Cbapter 6 of the 
Brochure of Resen.~OII.lor. Scheduled Cutes/Scheduled Tribes 10 Senfces (Sixth 
edition). In C.1e there is any deviatloo, the groupJag of)JOlts may be r8l'1aed In 
coosalCation with the Ministry or Eoeqy (Department of Petroleum}IBureau ~f 
Public EoterprJ_ and tbe I)ep&rbaeot of PeI'SOlUleIIO that It does not go ae_lost 
tile 1D~rtlts of .Scheduled, C .. tetTrlbe .... oyties. 

", 
~. Concessio~/Reloxfl'lons 

,3.20. It- bas, becn 8tat~ that the following concessions/relaxation are 
given to Scheduled Caste/Schedule~t. Tribe candidates at the time of recruitment 
to various CRtegories of.posts : 

(i) Age relaxation as laid down by the Government of India from 
time to time. . 

,(ii) Those who fulfil 'the mininium qualifications and experience laid 
down in Recruitment aDd Promotion Regulations, 1980 are called 
for interview. " ' . . 

(iii) Tbc performanccof Scb~uled Caste/Scheduled Tribe candidates 
is adjudged with relp.~d standards and the qualifying marks in 
respect ol.Scheduled Caste/Scheduled Tribe candidates are 40% 
as against 50% for seneral categories. 

(iv) The . candidates belonging to Scheduled Caste/Scheduled Tribe 
coinmunities-' are interviewed separately and not alongwith 
general 'candidates: . 

3.21 In this" 'conne~ti~n, the M.ember (Per~onnel), ONGC, has stated 
during evidence that if the recruitmen.t is by ~nterview, at the time of the inter-
view the O~GC tries to beind'ulgent' with candidates belonging to Scheduled 
Castes/Scheduled Tribes:,' Suppose a candidate is not able to communicate 
cl~arly in EfJ~lish, he is' encouraged to spea~ in Hindi or in any other language 
known to him. These' instructions are not written down anywhere. The 
~oard is as~ed to be j~du]geni to them. ,The 'jdea is to increase their intake. 

3.22 Asked whether Scheduled Caste/Scheduled Tribe candidates wlJo 
were otherwiao fit bukdid J)ot(:9me up to the mark in the interview, were 
seJeacd and given I,inten.siv~ training, to make them efficient. the Member 
(PersoDDeJ), ONGC. b8$ state4.as follow •.. ;....., 

""This',il what tbe' CbairmaIlIbCbtioned in the morning. After the 
Bombaymeetii'lg, (visit ,ito &udyGfoupofCommittee to ONGC'j! 
office in September, 1982) we have alreed to carry out some 
exetcise, wbichyou-tre etp-lainitJl.' If the person i. not up to the 
mark, :*,would 'train 'bimalldniake bim to fhroolh the test once 
again." ' .' . 

3'.23 In this co~necilon'tlie diairrii~n. ON'GC, bas' stated tbat the 
Commission is going to have a separate interview tor Scheduled Castel 
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Scheduled Tribes aod aeIect a lat. aumber of people, even more than the 
vacancies which are available, traiD them. teat them relatively apiDit each other 
and then fill up the quota. He bu added dial durin, trainiD, they will be 
given a very bandlODle atipead. 

3.24 The Committee referred to AdvertilOment No. 4/82 and 5/82 issued 
by the ONGC, and eDquired why reiaJudioa iR qualification bad beeD mentioned 
in one advertisement, and not in tile other. The Member (Per80DDeI). Oil and 
Natural Gas Commission. bas stated durin, evidellce aa follows :-

"The advertiloment you are referin, to is a Jeneral advertisement 
for araduate TraiDeel of Scleduled Cutes and Scheduled Tribes, 
as well as non-5cboduled Caste/Scheduled Tribe candidates. Of 
course, there we wiD be BiviD, the normal preference to Scheduled 
Castes and Scheduled Tribel as under any open aeneraJ recruitment. 
This advertisement, of course, say. that the araduates must have a 
First CIUI. The other advertisement is exclusively for Scheduled 
Castes and Scheduled Tribes alBinst reserved posts. There, we 
have not prescribed that the candidates must have a First Class 
delrce. It is merely a delree. PoUowinS the advice received from 
you at Bombay, even in the aeneral recruitment which we are 
carry inS out, when we come across a Scheduled Caste or Scheduled 
Tribe candidate. who is not up to the mart and so will not other-
wise have been selected even by Jiving preference to Scheduled 
Castes and Scheduled Tribea. we arc pickin, up a fair number of 
Scheduled Castes and Scheduled Tribea arc Special Apprentices. 
We are givinS them trainins and after traiDinl we are testing them 
again for appointment as replar officers. We hope to have a 
final order issued very shortly.·o 

3.25 He has further clarified that the traiaee of&cen are recruited with a 
totally different administrative purpose. The arc amaally recruited for holding 
leadership posts later in the orpnisatioD. That is why the quaJifications 
prescribed for them are more toush than what win normally be appropriate for 
induction into a grade a person where be comes at a later stage. Graduates 
are younger people. They are picked up, trained and Ifoomed into leadership 
positions in the orpnisation. 

3.26 As regards relaxationl iD experieac:e, the Member (Penonocl) hu 
stated that this is JeneraUy done. The CommisaiOll bu Jiven relaxation 
normally for graduate trainees where DO prior experience is insiated upon. 10 
general direct recruitmeot, tbe Commillioo doa iaIiIt on prior experience 
before a person could be coaaidored ia the open advtrtisemeat issued by the 
Commission. 

3.27 When pointed out that there '"to ,oVetameal iDltructions 00 
relaxation in experience for Scheduled c&ata and ScMduJod Tridea, the 
Chairman. ONGC. has stated u follows :-

"If there are iDltrUction. we teel that nperieace Ihoald be relued with-
out aft'cctin, the e&iCieney." 
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He has, however, promised to examine this issue. 
3.28 In reply to a question. the Member (Personnel) pNGC, has stated 

that the interviews for Scheduled Caste/Scheduled Tribe candidates are being 
held exclusively either in the forenoon or afternon, though not on a different 
day. 

3.29 He has fUrther that as regards the point raised· about relaxation in 
the period of experience it has been found that in November, 1982, a Circular 
was issued by the Bureau of Public Enterprises. Para 12(i)(a) of that Circular 
reads as follows ;-

"Where some period of experience is prescribed as an essential 
qualification for direct recruitment to a post and where, in the 
opinion of the competent authority concerned, the relaxation of 
experience qualifications will not be inconsistent with efficiency, 
the following provision should . be inserted under the euential 
qualifications laid down in the relevant recruitment rules to enable 
the competent authority to relax experience qualifications in tbe 
case of the Scheduled Caste and Scheduled Tribe candidates in the 
circumstaDces mentioned in the provisions. The qualification 
regarding experience is relaxable at the discretion of the competent 
authority in the case of the candidates belonging to Seheduled 
Castes and Scheduled Tribes if at any stage of selection the com-
petent authority is of the opinion that sufficient number of candi-
dates from these communities possessing the requisite experience 
are not likely to be available to fill up the vacancies reserved for 
them." 

3.30 When the Committee wanted to know whether relaxation in ex-
perience had been given to Scheduled Castes/Scheduled Tribes in any post, 
tbe Chairman, ONGC has stated as follows :-

"I would submit that in the light of what we discussed yesterday, 
we will certainly review the whole position with the main objective 
of filling up the backlog and making sure that we have fair and 
good representation of Scheduled Caste and Scheduled Tribe 
candidates. 
We would look into each case and see if experience can be relaxed 
without sacrificing efficiency too much. In the case of age and 
educational qualifications, we have already done. In fact. the 
standard in respect of making also has been brou&ht .down: But 
about experience, in particular, I would like to examIDe With t~e 
Heads of Departments in each case, in each category, and we WIU 
record our decisions in the course of the next two or three 
months." 

3.31 In reply to a question he has stated: "Gen"rally in the ~asc of 
experience, we have not been relaxing. But in the light of your adVice DOW 
we Would give it a new thought." 
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3.32 He has further stated the instructions are very conditional-if the 
competent authority feels that the relaxation should be done wlthout sacrificing 
efficiency. This bas been informally done, but not recorded as such in each 
case. He has assured the Committee that they will re·examine the whole thing 
and if there is any possibility of giving relaxation, they will give it and where it 
is felt that it whould seriously affect efficiency, they will not give. 

3.33 When the Committee stressed that if ade'luate number of Scheduled 
Caste/Scheduled Tribe candidates with the requisite experience were not found. 
the competent authority should relax the experience qualification to make good 
the ~hortfall, the Chairman, Oil and Natural Gas Commission has stated that 
the Commission will certainly think of some scheme as to how the experience 
can be relaxed and the deficiency made good by giving extra training. This 
Scheme will have to be worked out and submitted to the Commission before it 
could be implemented. 

3.34 In reply to a question, it has been stated that the number of 
,Scheduled Caste/Scheduled Tribe candidates taken with relaxed standard during 
the last four years is as under :-

Year 

1979 
1980 
1981 
1982 

Number 

SC ST 
27 10 
14 3 
31 6 
35 4 --_._----_.--------------_._------

3.3S The Committee note that in an advertisement Issued in May, 1982, 
for recruitment of Engineering Graduates/Geo.Scientists for appointment as 
Trainee Officers, the qualification prescribed was first class Graduates in 
Mecbaalcalj Chemical/ Electrical/Civil I Instrumentation /Electronics/Petroleum/ 
MinhlE/Computer Science or Post-Graduate in Geo·Physics/Physics/Geology/ 
themistry or equivalent. It was stated in the advertisement that additional 
quaUfications in respective disciplines or Post-Graduate/Dodoral qualifications in 
Management/ScIence /Bwdness/ Admlnlstl'lJtion/Computer Science /Industrial Engl-
ueeringfiCWA/CA etc., wlll be an advantage. Selected candidates were to be 
placed in the grade of Rs. 820-1680 and given the usual allowances as per tbe 
rules. The training was to be for one year and on successful completloll of 
training they were to be abtorbed In tbe ONGC. In the advertisement, no men-
tion was made wbether the educational qualification was relaxable In tbe case 
of Scbeduled Caste/Scheduled Tribe candidates. 

When the Committee asked wby sucb bigh qualifications were prescribed 
for Trainee OOlcen, the Chairman, ONGC, stated that the trainee officers were 
recruited wltb a totally different administrative background and thlat tbey were 
recruited for holding leadership posts In the organisation. Even so, the Committee 
consider tbat In the said advertisement it should have been mentioned that the 
educational qualifications were relaxable In tbe CllSe of ~heduled Caste/Scheduled 
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TrIbe caodldates.. Ualess a liberal policy Is adopted la .ch JUtten. It wW DOt 
be .... ble for the Commlsaloa to attract penoas belo .... 111 to theae eommualties 
Ia safficieat aambers. Ia the oplnfoa of the Comm.ittee, Scheduled Castel 
Scheduled Tribe persons should be picked up "Ith relaxed staadards aad gl,en 
lateasl,e tralnfal so that they caa be &roomed for boldlag responsible posltloas 10 
the orgaalsatloa Ia due course. 

C. Promotion 

3.36 It has been stated that the following procedure for promotion has 
been laid down in the ONGC :_ 

(I) AJI promotions to posts shall be considered by a Promotion Com-
mittee duly constituted in accordance with the orders issued by tho 
Commission in this behalf and it shall consist of not less than three 
Members. 

(2) All eligible employees of the Commission who fulfil the criteria for 
promotion to the posts as per ONGC (Recruitment &: Promotion 
Regulations. 1980, are considered for promotion by the Committee 
provided tl1at where the vacancies to be filed by promotion are 
limited and the number of employees who fulfil the criteria are 
more, the Committee will decide the number of employees to be 
considered for such vacancies. 

(3) In cases where the criterion for promotion is merit, the promotion 
Committee. before selecting the employees : 
(a) shall considered the service records and Annual Confidential 

Reports. 
(b) may hold a written examination or practical test or inter-view or 

any combination of these. 
(c) shall follow the procedure for determining merit as laid down by 

the Commission. 
(4) In cases where the criterion for promotion is 'seniority· cum-fitness', 

the Promotion Committee, before selecting employees, shall consider 
the past service records and Annual Confiden&.ial Reports of such 
employees. 
Provided that wherever test is provided for such selection in Recruit-
ment and Promotion Regulations 1980, such test shall be conducted 
by the Committee. 
Provided further that where any doubt arises about the fitness of 
such employees, the Promotion Committee may, if it considers neces-
sary, interview any such employee to assess their fitness. 

3.37 The following relaxations are given while considering the candidates 
belonging to Sched'uled Castes and Scheduled Tribes for promotion: 
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(i) Tho COIlfktemial Report grading in their calle is railed ODe grade 
his-· Pele aample, if a Scheduled Calte(fribe employee hu beeIl 
araded as fair, be will be considered as good. 

(Ii) It the promotion is to be based on the test/examination, the q\lalify-
ing marks in respect of Scheduled Castes(fribes are taken as 40% s.s 
against 50% for general candidates. 

(iii) The standard of SC/ST caDdidates is adjudged amongst them and is 
aot tolQPatod with the sener.al candidates. 

3.38 The following statement indicates the DUmber of persons promoted 
duriDs the ,.an 19M to 1980and the DUmber of SehedMlod Castes/Tribes 
IIaOQ8 tbela. 

Ca1elOrY of Total No. No. of Percentqe Shortf.U. Percentqe 
Pa.tI of CQlpJoyeca ---

promoted SCI ST. sea STa SCI STs sea 81's 
15% 7",% 

1 2 3 4 5 6 7 8 9 10 

1916 
Clals-I 195 12 I 29 14 17 13 58.62 92.86 
C1 ... n 46 1 1 7 3 6 2 85.71 66.67 
o..m 511 45 9 T1 33 29 19 37.66 76.32 
C1 ... IV Nil 

/971 
Cl ..... 1 135 6 20 10 14 10 70.00 100.00 
aa.-D 57 2 8 4 6 .. 71.00 100.00 
C1 ... m 343 21 .. 51 26 31 22 59.62 84.62 
C .... IV 3 

1978 
C1 .... 1 168 7 25 12 18 11 72.00 91.67 
C18.111"n n 6 7 3 1 3 14.29 100.00 
C1 ... m 339 $0 10 51 25 1 15 1.96 60.00 
aa51-tv 151 II 2 23 II J2 9 52.17 81.82 

1979 
ClMl-I m 11 3 158 69 117 66 14.78 95.65 
CJa.R 233 7 35 17 21 rr 1t.00 100.00 
Claa-1D 880 83 32 132 66 .. ~ 34 31.12 S1.S2 

a.-lV 
1910 
C1 ... 1 ;99 25 9 89 44 64 3S 71.91 19.55 
Oue-lI lO13 lZ .. 160 80 148 76 92.50 95.00 
Clall-W 40.)7 176 34 606 303 430 269 70.96 ti.78 
Clul-IV 2566 224 28 384 192 160 164 41.67 85.42 
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3.!f When asked to give fisures about the Schedul 
Tribe employeeS promoted on reiaxed standards d. eel Cute/Scheduled 
following statement has been furnished: una, the last four years. the 

SJ. Ditcipline 
No. 

1. Geophysics 
2. GeoloJY 
3. Instrumentation 
4. Chemistry 
S. RelerVoir 
6. Electrical 
7. Glass Blower 
8. Personnel and 

Administration 
9. Industrial 

Relations 
10. Mechanical 
11. Stores and 

Purchase 
12. Library 
13. Map and Drawin, 
14. Conltruetion and 

Maintenance 
IS. Economist and 

Sta tistieian 
]6. Civil 

Total 

No. of]Jel'lODI promoted on reIued .... dlld 

1979 ]980 1981 ]982 
(lm November) 

CI. I CJ. n CJ. I C1. n CJ. I O. n O. I CI. n 

3 

S 4 

3 

12 

4 
1 
I 
I 
S 

1 

1 

S 

1 
1 
3 

2 
1 

13 

5 
1 

17 
1 
1 
1 
1 

1 
14 

3 

51 

3 

7 

3 

1 

3AO It baa bceIlltated that the main reason for the shortfalls in promo-
tions is that the employees belonging to Scheduled Castes/Tribes in the next 
lower ICakt wore aot available. III order to make good the short faU., in all 
tile caclta. 4ir~t RCruitmtat it resotted to in the lower scale where tbe poItI 
is ·tie bigber ~te are derescrvc:d ,temporarily for want of employees belongin, 
to Sobodulcio.tesfTriba to fiUthese posts from amongst Scheduled ~/ 
Tribe c:aMid ... 

3.41 In reply to a question It bas bees·atiMI that the normal .. or 
consideration for promotion in the QUe of aeoetaJ as weU as Scheduled CJatiIIII 
Tribe candidates is twice the number of vacallCies a¥ailable. In promoCio. ..., 
selectioa to posts within Group 'A' which carry an ultimate salary of R .. 2250/
per month or leas, the Scheduled Caste(Tribe oflicCes who are Senior eaoup in 
the zone of consideration for promotion so as to be withiD the Dum6er of 
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vacancies for which the select list is to be drawn up, are also considered in 
accordance with the instructions laid down in Government of India orders on 
the subject. 

3.42 Asked whether ONGC was foIlowing a time-bound promotion 
policy, it has been stated that a Long Term Promotion Policy has been laid 
down by the Commission whereby employees get promotion to the next higher 
grade after putting in the number of years of service in the lower grade as 
shown below: 

From Scale 

Rs. 
290-400 
315-517 
370-640 

. 410-720 
440-758 
440-758 

OR 
430-880 

OR 
480-820 
530-1060 
595-1 J40 

750-1500 

SlO-l680 
1250-1900 
1560-2100 

To Scale 

Rs. 
315-517 I 
370-640 I 
410-720 I 

OR I 
440-758 I 

OR ~ 
430-880 

OR I 
.,480-820 I 

440-758 I 
480-820 I 
530-1060 I 

I 
750-1500 J 
750-1500 

820-1680 

1250-1900 
1560-2100 
I 68G-2300 

Numbers of years 

12 years in the concerned Region 

4 years for M. Sc. degree holders in 
Geoscience Discipline. 
8 years for Graduates in Arts/Com-
merce/Science/Diploma holders in 
engineering. 
6 years for Diploma holders in 
Engineering or other GraduatCi. 4 
years for Engineering degree holders 
or other post .Graduates/Law Gra-
duatcs/CA/ICW A or eqUivalent. 
7 years. 
6 years. 
5 years. 

3.43 The Department of Personnel have, vide O.M. No. 22011/3f76-Estt. 
(D). dated 24.12.1980, issued instructions regarding the zone of consideratIon 
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for promotion ~o "selecti~n" posts. The instructions provide that the Depart. 
mental Promotion CommIttee shall for the purpose of determining the Dumber 
of officers who should be considered from out of these eligible' officers for the 
feeder grade (s) restrict the field of choice as under. with reference to the 
number of clear regular vacancies proposed to be filled in the 'year ;-

No. of vacancies 

1 
2 
3 

No. of persons to be 
considered 

5 
8 

]0 
4 or more three times the number of vacancies. 

Where adequate number of Scheduled Caste/Scheduled Tribe candidates 
are not available within the normal field of choice as above, the field of choice 
may be extended to 5 times the number of vacancies and the Scheduled Castel 
Scheduled Tribe candidates (and not any other) ('oming within the extended 
field of choice should also be considered against the vacancies reserved for 
them. 

3.44 When the Committee suggested that in case adequate number of 
Scheduled Caste/Tribe employees were not available tbe zone of consideration 
might· be increased to six times the number of vacancies as per the standing 
instructions, the Member (Personnel). ONGC has stated during evidence; "If 
it is six times we will follow it." 

3.45 Asked whether there were cases where promotions had been denied 
on tbe basis of adverse entries in the annual confidential reports, the witnesa 
has stated. that there can be such cases. If a person is inefficient and he is not 
contributing anything to the Corporation, he should not be promoted. But in 
ONGC, if the promotion is denied to a person belonging to Scheduled Castel 
Scheduled Tribe on this basis, his case is reviewed at the highest level. 

3.46 When asked whether in view of the shortfall8 in promotions the 
ONGC would relax. tbe condition of experience by reducing the length of service, 
the Chairman, ONGC has stated that that will create lot of disturbance within 
the Commission because when two people have joined On the same post and 
one is promoted by relaxing the length of service, that will create lot pf pro-
blems. The' Member {(Personnei). ONGC has added that a certain minimum 
period is necessary for a person to hold a higher job. So, unless he haa got the 
experience for that period, he can not be promoted. 

3.47 Asked whether the ONGC has made any agreement with their 
Employees' Association regarding promotion etc., it has been stated that DO 
agreement has been signed with the employees' AsaociationsJUnion8 iD regard 
to recruitment/promotions. However, while fr~ing the. ONGC (~~uitment 
and Promotion) Regulations. 1980, all the recogDlsed Unlon8/Assoclatlo~ ~ve 
been consulted and details of Regulations have been promulgated after Issuing 
the requiate Notice under the Industrial Disputes Act, 1947. While framm, 
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Interim Promotion Policy, cadre re-adjustment for officers and the Long Term 
Promotion Policy. full deliberations were held with the recognised Unions 
before implementing these schemes. 

The ONG (Recruitment &. Promotion) Regulations clearly provide 
reservations for Scheduled Castes/Scheduled Tribes in the matter of recruitment 
and promotion etc. 

3.48 The Committee are distressed to note tbat there is buge shortfall ID 
the matter of promotion of Scheduled Caste and Scbeduled Tribe employees In 
dlft'erent categories of posts In Oil and Natural Gas Commission. Tbe Commit-
tee are of the view that unless the extant orders on the subject are scrupulously 
followed in letter and spirit, UlJeral concessions and reiaxatioDl are gilen to 
Scheduled Caste/Tribe employees and their cases for promotion are coDSidered 
sympathetically. the situation is not Jlkely to improve. The Committee, therefore. 
urge tbe Oil and Natural Gas Commission to ensUre that the orders on r_nadoa 
ill promotion issued from time to time by the Mlnls~ry of Home AHain (Depart-
ment of Personnel and Administrative Reforms) Bureau of PubUc Eaterprlses aN 
rigidly followed and liberal concessions/relaxationa given to Scheduled Caate/ 
Scheduled Tribe employees at the time of promotion 80 that the vacancies reserved 
for Scheduled Castes and Scheduled Tribes are actually filled in by tbem and the 
shortfalls are obliterated at the earliest. 

3.49 The Committee ..,ve been Informed tbat in ONGC. zone of colllidera-
tion for promotion in the ~ .. se of general as weD as Scheduled Caste/Scheduled 
Tribe candidates is twice tbe number of vacancies available. They fail to under-
stand how with tbis limited zone of consideration, the ONGC expects to fiU the 
reserved quota of Scheduled Castes/Scheduled Tribes in promotional posts wben 
their representation is not full in the feeder cadres. The Committee would like to 
polot out thllt the Department of Personnel have Issued instructions 08 24.12.1980 
prescribing the normal zone of consideration as 3 times the number of ,acaades. 
Where adequate number of Scbeduled Caste/Scheduled Tribe candidates are not 
anDable within the Dormal zone of consideration, the field of choice can ~. extend-
ed to 5 times the number of .vacancies. The Committee recommeud that these 
instructions should be foUowed by the ONGC. 

D. Recruitment Board/Departmental Promotion Committee 

3.50. It has been stated that as per oil & Natural Gas Commission offico 
order No. 4(i)/81-RP-I dated· the 25th September, 1981, ,the constitution of 
Selection Boards and Departmental Promotion Committees for various posts in 
ON'GC will be as under :-

(I) (i) For promotion/seJection to the posts carrying pay scale 0/ &. 2OOf)-
2500,- and above. 

I. Chairman, ONGC, or his nominee. 
2. Not Jess than two fulJ-time Members of the Commission, 

one of them being the Administrative Member concemed. 
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3. Any other person/persons to be nominated by the Chairman, 
ONGC. 

(ii) For promotion/selection to the posts in the pay scale of Rs. 1680-
2300/-
1. At least one of the Commission's Members concerned. 
2. A Director of the concerned disicipliDe. 
3. Director (Personnel) 
4. Any other person/persons who may be nominated by Chair. 

man of the Board. 

(iii) For PfOmotion/selection to the post In the pay scales of Rs. 1250-
1900{~ ad Rs. 156()"2100/-
(a) Urukr 'Merit' criteria by DPCfSe!ection : 
l. At least one of the Commission's Members con~rned. 
2. A Director of the concerned discipline. 
3. Director (Personnel). 
4. Any other peraon/perSODl to be nominated by Chairman of 

the Board. 
(/I) Under' SBlliorlty-cum-jitness' criteria fur promotionJ/ Seleciion in 

the pay scales of Rs. 750-1500/- to JU. 1560-2100/-
1. A Diroctor of the concerned discipline (by rotation). 
2. A Director of another discipline (by rotation). 
3. An additional DircctortChicf Engineer/Officers of equivalent 

level of the concerned discipline. 

(iv) For promotion/selection to the posts In the pay scales I of R.I. 530-
1060/- to Rs. 595-11401-
1. An. officer in the pay scale of Rs. 2000-2500/- of the con-

cerned discipline. 
2. An officer in tbe pay scale of Rs. 1680-2300/- of another 

discipline. 
3. An officer in the pay scale of Rs. 1680-2300/- of the con-

cerned discipline. 
(v) For promotion/selection to the posts in tAe paYlcaies maximum of 

which does not exceed B.s. 880/-
I. A1l o1lioer in the pay scale of Rs. 1680-2300/- of the con-

cerned discipline. 
2. An 0Iicer in tho pay scale of Rs. J250-1900/- of another 

discipline. 
3. An o1liccr in the pay sc:aIe of Rs. 820-1680/-. 

Except for item 1 (i). wJwc Chairman, ONGC will be the Chairman, in 
an other ca.- tbe senior-mOlt oilicer of the discipline concerned, or the line 
autbority, as the case may be.sball be the Chairman, except where Member is 
presiding. 
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2. General 
These Boards/Committees may be constituted of not less than 3 officers. 

The following b'road criteria will apply :-
(i) The Chairman of the Selection Board/D.P.C. should be at least 

three steps higher in respect of posts upto Senior Depty 
Director's level while the other Members of the Board should be 
at least two steps higher. 

/ (ii) No member of the selection Board/D.P.C., after nomination, 
may absent himself from the proceedings. except with the prior 
approval of the Chairman of the Board, in which case the 
Chairman of the Board is empowered to Dominate an officer of 
equivalent rank as the absenting officer and from the concerned 
discipline. in consultation with tbe Director (Personnel). However. 
when the Chairman of the DPCfSelection Board is a Member 
of the Commission, Director (Personnel) may not be consulted. 

(iii) Where the Chairman of the Selection Committee himself had to 
be suddenly absent. the interview will have to be postponed. 

(iv) Since the constitution of the Selection Board/D.P.Cs. has been 
standardised with the approval of the Standing Committee, the 
files need not be submitted for the constitution of the Selection 
Board/D.P.C. in each case to the competent authority for 
approval. However, the Director (Personnel) would have the 
Selection Board/D.P.C. constituted according to the availability 
of the Members and other officers and fix the date for 
holding the proceedings in consultation with the Chairman of the: 

. respective Board/Committees. 
(v) SCfST representatives, as well as State Government nominee to 

be included in Selection Board/D.P.C., wherever required, would 
enjoy the status of additional member and preferably be of the 
same or equivalent grade as tbe other members of the Selection 
Boards/D.P.Cs. Whenever SCfST representative is not readily 
available within the Commission, he may be co-opted from the 
other Organisation/Government bodies. 

3. The approving authority for the proceedings of the Selection Boardsl 
Departmental Promotion Committees will be as under:-

(a) For items I(i), IOi) and l(ili) (a)-Chairman, ONdc. 
(b) For item l(iii) (b) Member (PenonneI)/ 

Member (Finance). 
(c) For item I(iv) Director (Per)1 

Director (F&A) for Finance & 
Accounts cadres only/Head of the 
Resion. 
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(d) For item lev) Director (Per.)/ 
Director (F&A) for Finance 
& Accounts cadres only/Head of 
the Region of sub-region. 

3.51. As regards association of Scheduled Caste/Tribe Officer with the 
Departmental Promotion Committees, the Member (Personnel), ONGC has 
stated during evidence that there could have been an odd Selection Committee 
where the Scheduled Caste/Scheduled Tribe representative might not have been 
there. When the Committee referred to ONGC Office Order dated 25.9.1981 
and pointed out that there was not a single D.P.C. in which Scheduled Castel 
Tribe Officer had been included in its composition, the witness promised to 
comply with it. 

3.52. When asked about the status of the officers constituting the Board, 
the member (Personnel), ONGC has stated that it depends upon the recruitment 
of the post. If it is Joint Director and above, a Member of the Commission 
has to preside over the Selection Committee. If it is lower than that, General 
Manager presides. Normally the Member presides or an officer senior in status 
and of higher rank than the grade for which the reeruitment is made. 

3.53. The Committee DOte that Office Order dated 25th September, 1981, 
issued by the 011 and Natural Gas CommissioD gives the composition of various 
Se1ectiOD Boards/DepartmeDtai Promotion Committees. But iD Done of them any 
Scbeduled Caste/Scheduled Tribe Officer bas been included. However, there Is 
a pneral iostrdon contaiDed in the aforesaid order that Scheduled Castel 
ScbecIuled Tribe representative wherever required wonld enjoy the statns of 
additional Member of the Selection Board/Departmental Promotion Committee. 
Whenever Schednled Caste/Scheduled Tribe representative is not readily avaUable 
within tbe CommissioD, he may be coopted from otber orgaaisatlon/Government 
bodies. From the InformatioD furDisbed to the committee, It Is seen that out of 
213 SelectioD Committee meetings held durlng tbe period 1.11.1981 to 31.10.1982, 
there wu DO representative of Sebeduled Caste/Scheduled Tribe ID 97 meetlags. 
Daring the .. me period, out of 275 DPC meetings whlcb were beld, tbere waa DO 
Scheduled Caste/Scheduled TrIbe represeDtative present In 215 meetings. The 
Goyeroment lastructiODS prescribe that the pubBe eDterprises Iboold Include 
InYarIably a Scheduled Caste/Scheduled Tribe Om~r while constituting the 
DepartmeDtal PromotioD Committees, "SelectioD Boards etc., for the recuitmeDt/ 
promotio .. to posts/services under diem. The Committee expect that the ONG(; 
wDl eDIIIIre that tbeIe inltracdoDl are c:ompUed wldt. 

E. Roste,s 

3.54. The Committee have been informed that 40 point roster for direct 
recruitment on All India basil otberwise than competitive tests is followed in 
the Commission. When recruitment of Graduate Trainees is made. tbe 40 point 
roster for direct recruitment Oll All India basis by means of open marlcet 
competitive test is followed. 
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Recruitment/Promotion in respect of Class In and IV posts is decentralised 
region wise and in such cases, in so far as direct recruitment is concerned, 100 
point roster laid down by the Government on India for different States is 
followed in the States where ONOC offices are established. 

3.55. In so far as promotIons are concerned, the Commission has adopted 
the orders of the Government of India with effect from 4th July, 1973 and 40 
point roster for promotion is being maintained. This roster is maintained for 
Class I, II, III and IV for promotions as per tbe instructions stated above and 
these rosters are being maintained category"wise and not by grouping of posts, 
as per the instructions laid down by the Government of India. . 

3.56. The rosters for direct recruitment as well as promotion &J'e 
maintained by respective Establishment Sections at Headquarters and Regional 
Offices. As and when the vacancies occur, the respective establishment Sections 
place their demand to the recruitment division for filling up of the posts by 
giving the reservation points of the posts ftom the rosters maintained by those 
sections. 

3.57. In order to maintain a check on reservation o( posts (or Scheduled 
Castes/Scheduled Tribes, regular returns as prescribed in the instructions are 
called for by the Headquarters qttarterly. half-yearlyattd annually. These 
report£., when received, are eheckedand compared with the previous returns and 
after checking, are submitted to tile Department of Petroleum with a eopy to 
Bureau of Public Enterprises. Ftlrtller, Liaison Officerhls been aPfloint~d for 
the work regarding representation of ScheduledCastes/Scheduled Tribes in the 
Commission. The Liaison Oflicer is also I'CItponsible to inspect the rosters 
maintained in the various Establishments 'Of the Commissi'On from time to time 
and furnish his observations which are communicated to the Establishment 
Sections for compliance, scrutiny and consolidation. 

3.58. In reply to a question, it bas been stated that Rosters for Class I, 
II and Ill. (in the higest scale of Rs. 595-1140) are maintained at Headquarter, 
of the ONGC. These are 40 point rosters. Regional Offices are mainta.inins 
rosters for Class III and IV categories. 

3.59. The Committee wanted to know whether the Roster was an opeD 
document and whether Scheduled Caste/Scheduled Tribe employees could see it 
to ascertain their position. The Member (Personnel), ONOC, has stated during 
evidence that the rosters arc .certainly open to iAspec:tion and there is no secrecy 
about it. However, no Sceduled Catte/Sdleduleci Tl'ibeoRlployoe baa approacha 
ed the Commission for this purpose. 

F. DeruerYllt;on 

3.60 The procedure for .dere&crvatioa of reserved vacancies being follow-
edby ONGC is stated to be as under :-

Before any reserved vaca1'lCly is dereserved in Class I and II posts 
and filled up by a general candidate, the prior approval of the 
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Chairman and Member concerned is taken. For Class III and IV 
posts, the Chairman is informed as and when the posts are de-
reserved. 
Before any vacancy is dereserved, followi"ng steps are taken : 

I-Advertisement in Nev:spapers 

(i) The vacancies in posts recruitment to which is made on all.lndia basi. 
are advertised in leading newspapers. 

Oi) Vacancies for Class III and IV posts which are filled in locally on 
regional basis, are advertised in local newspapers if candidates are 
not likely to be available through the Employment Exchanges. 

II-Notification to Employment Exchange 
(i) AU vacancies are notified simultaucously to the Employment Ex-

changes. Copies of the advertisements are also endorsed to the 
RegionallLocal Employment Exchanges. 

(ii) Copies of the notifications are endorsed to recognised Associations 
and Organisations of Scheduled Castes/Scheduled Tribes to sponsor 
names of the candidates if available with them. In such an event, 
the candidates are allowed to apply directly without insistence on 
going through the Erpployment Exchanges. 

3.61 In the case of a first adYertisement it is clearly mentioned that 
rapplications from the general candidates against the reserved vacancies will not 
be entertained. If, after the first advertisement, the vacancies reserved for 
Scheduled CastesfScheduled Tribes cannot be filled in or a lesser number of 
vacancies are filled in, the remaining vacancies are readvertised but on this 
occasion, general candidates are also made eligible to apply against these posts. 

3.62 The reserved vacancies, if not filled in, are carried for three conse-
cutive years before these are,dereserved. For the reserved vacancies which have 
been carried forward for three years, applications are invited both from Scheduled 
Caste/Scheduled Tribe candidates and it is clarified in tbe advertisement that for 
vacancies reserved for Scheduled Castes/Scheduled Tribe candidates will be 
considered only in the event of non-availability of Scheduled Castes candidates 
and similarly, in respect of vacancies reserved for Scheduled Tribes/Scheduled 
Caste candidates would be considered. 

3.63 While proposing the de reservation of vacancies reserved for 
Scheduled Castes/Scheduled Tribes, the efforts made for filling in these 
vacancies are brought to the notice of the Chairma!l. 

3.64 A statement showiDg the reserved vacancies which were dereserved 
during each of the last five years indicating the category of, posts is given 
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below:-

Category of DeJ1lle1'Ved DerClCl'ved. 
Year post apinst SC splnat ST Total 

reservation reservation 

1 2 3 4 5 

1978 1. Sr. Chemist 1 • 1 2 
2. Ac:c:ountant 3 :2 5 
3. Jr. Accountant 1 1 2 

5 4 9 

1979 - Nil-
1980 - NiI-
1981 1. Sr. Dy. Legal Adviser 1 1 

2. Dy. Leaa) Adviser 1 1 
3. Dy. Suptdg. Enar. (Drill) 2 2 
4. Executive Engineer (Mech.) 3 1 4 
5. Su~tg. Enar. (Elect.) 1 1 
6. Supdtg. Eng. (Civil) 1 1-
7. Dy. Suptdg. Engineer (Civil) 2 2 
8. Executive Engr. (Civil) 1 1 
9. Suptdg. Engr. (E & M) 1 2 

10. Jt. Manager (IE) 1 1 
11. Dy. Suptda. Geologist 5 2 7 
12. Dy. Suptdg. Geophysicist (Wells) 1 1 2 
13. Suptd. Geophysicist 1 1 
14. Sr. Dy. Director (Programmina) 1 1 

19 10 29 

1982 1. Sr. Driller 10 7 17 
2. Supldg. Engr. (Mech.) 1 1 2 
3. Dy. Suptdg. Engr. (Mech.) 1 1 2 
4. Suptdg. Engineer (Cementing) 1 1 
S. Dy. Suptd. Engr. (Cement iDa) 1 1 
6. Sr. Driller (Cementing) 2 1 3 
7. Executive Engr. (Elect.) "1 1 2 
8. Suptdg. Engr. (Electronics) 1 1 
9. Dy. Suptdg. Engr. (-do-) 1 1 

10. Suptdg. Bnll'. (Production) 2 1 3 
11. Sr. Geologist 4 1 5 
12. Dy. Suptd,. Geophysicist (S) 4 3 7 
13. Sr. Geophysicist (Wells) 2 2 
14. Dy. Suptdg. Palyno!ogllt 1 1 
15. Deputy Director (Reservoir) 2 1 3 
16. Palynologist 1 • 1 2 
17. Alstt. Palynologil{ 1 1 
18. Supdt. (Maps) 1 1 
19. Suptdg. Chemist 1 1 
20. Asstt. Economist and Statistician 2 2 -------------

34 24 58 -
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3.65 As regards dereservation, the Memher (Personne\), ONGC. has 
stated during evidence that Chairman's approval is taken for de reserving a 
reserved vacancy. He has, however, added that they have not dereserved any 
direct recruitment vacancy in the Commission so far. nor do they propose to 
do it. The Commission wants to carry them forward and see that they are 
filled up. After 3 years, it automatically lapses. 

3.66 When the Committee drew attention to the statement regarding 
dereservation of reserved vacancies furnished by ONGC. the Member (Personnel) 
has stated tbat those were promotional posts. There again, the Commission 
has only temporarily dereserved them for the porpose of recruitment at the 
induction level. When pointed out that there was no such term as "temporary 
dereservation", the witness has stated that they are doing this to help tbe 
Scheduled Caste/Scheduled Tribe candidates. He has added that the dereserva· 
tion is only for the purpose of releasing the vacancies for direct recruitment of 
Scheduled Caste/Scheduled Tribe candidates. 

3.67 The Committee note that the on aDd Natural GIl5 Commission have 
not dereserved any direct recruitment vacancy so far. They have however, 
dereserved a number of reserved vacancies ID promotional posts as candidates 
belonging to Scheduled Cutes/Scheduled Tribes were not available In feeder 
categories of posts. Tbe CommissloD proposes to resort to direct recruibneDt of 
Scbeduled Caste/Scheduled Tribe taDdldates at tbe inductioD level so that candl· 
dates from reserved categories are available for promotioD to bigber posts. Tbe 
Committee recommeDd that all tbe reserved vacancies whicb could not be HUed by 
direct recruitment and had to be carried forward shODld be ftJled up at the Indac-
tiOD level before -tbe expiry of 3 years i.e. before they get lapsed by reaortlog to 
special recruitment. 



CHAPTER IV 
STAFP STRENGTH AND SHORTFALLS 

A. Staff Position and Shortfalls 

4.1 A statement showing the total number of employees in various 
categories of posts in the Oil and Natural Gas Commission and the number of 
Scheduled Castes and Scheduled Tribes among them as on 1.1.1982 is tabulated 
below:-
Cateaory Total No. of No. of 

employees SC •. 

Clasa I 4271 278 
Class II 2749 110 
Class m 16326 1302 
Clasa IV 6615 930 
ca.. IV 

(Sweopen) 245 230 

4.2 Staff position of ONGC 
follows :-

Total No. of 
employees 

No. of 

No. of Percentqe of Shortfall. 
ST •. SC ST sea. ST •• 

63 6.51 I.SO 362 257 
15 4.00 0.55 301 190 

356 7.98 2.18 1146 168 
358 14.06 5.41 61 137 

8 93.88 3.27 7 

as on 1.1.1981 has been at.ated to be as 

Percentage j)f S!tortfaIls Percentage of 

sea ST. SCI S1's SCI STI SCI ST. 

2 3 4 5 6 7 8 9 ]0 

Class I 3663 209 45 10 1.86 340 229 9.28 0.06 
Class II 2386 104 17 10.45 1.<)9 253 161 10.60 6.75 
Class III 17090 1390 391 18.40 5.01 1173 890 6.86 5.21 
aass IV 4500 642 239 30.00 10.37 33 98 0.73 2.18 
Clasa IV 

(Sweepers) 214 204 2 96 0.93 10 4.67 

Total number of employees . and the number of Scheduled Castes and 
Scheduled Tribes amongst them under each pay scale of Class I, II, III and IV 
posts as on 1.1.1981 are given in the statement at Appendix II. 

4.3 A statement showing the recruitment made during the last five years 
i.e. from 1976 to 1980 is at Appendix III. 

4.4 When asked about the reasons for shortfalls in the employment of 
Scheduled Castes and Scheduled Tribes as against their reAel'\lcd qUota and the 
remedial measures taken to wipe out the shortfalls, it bas been stated that 
the main reason for shortfall is non-availability of suitable candidates from 
Scheduled Caste/Scheduled Tribe categories. In order to fill up reserved 
vacancies Scheduled Caste/Scheduled Tribe candidates are also being considered 
at relaxed standard. 
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4.5 It has been stated tbat Scheduled Caste/Scheduled Tribe candidates 
are not available in the foUowing posts :-

1. OeoloJist. 
2, Geophysicist. 
3. Mathematician. 
4. Engineers in certain disciplines. 
All efforts are being made to malee good the shortfalls by advertising the 

posta time and again and giviIig wide publicity and informing the Scheduled 
Caste/Scheduled Tribe Welfare Associations etc. according to the instructions 
laid down for the purpose. 

4.6 The Committee have been informed that in the year 1978 in order 
to make up the shortfall, the Commission recruited a special batch of Graduate 
Trainees belonging to Scheduled Caste/Scheduled Tribe communities. Against the 
requirement of 100 posts exclusively earmarked for Scheduled Caste/Scheduled 
Tribe candidates, many applications were received and 121 candidates were 
em panelled against the requirement of 100 posts. Only 95 had actually joined 
for training. During training some trainees resigned of their own accord. 
Ultimately only 59 trainees who were left to be absorbed were absorbed in 
resular posts, 1'5 in Class-I and 4 in Class II categories. 

In the year ]981, ONGC had conducted campus interviews in universities 
to recruit post-graduate engineers and geoscientists. Consequently 39 Scheduled 
Caste and 14 Scheduted Tribe candidates have been selected and appointed 
in Class I equivalent category and are at present undergoing in-house training 
since 8.7.81. 

Apart from this special efforts were also made for induction of Scheduled 
Caste IScheduled Tribe candidates and 118 Scheduled Caste and 35 Scheduled 
Tribe candidates have been em panelled in Class I posts during the year 1981. 

4.7 Statement giving the names of the posts for which 118 Scheduled 
Caste and 35 Scheduled Tribe candidates were empanelled is enclosed as Appendix 
IV. Out of these, 89 candidates have actually been appointed. 

4.8 When asked about the efforts being made to wipe out the shortfalls 
in other categories of posts, it has been stated in a note furnished to the Commi-
ttee lh~t posts in Class II, III and IV categories are filled by promotion except 
at induction level I.e. in the pay scales of Rs. 290-400/-, Rs. 370-640/- and Rs. 
59s.:.1140/-. The reservations are already made according to the roster p~scribed 
for this purpose. Further, recruitment to the Class III and IV posts IS made 
region-wise~ It has been stated that all efforts are being made by the concerned 
regional heads to make up the shortfall, if any, in these cater-ories. However 
where Scheduled Caste/Scheduled Tribe candidates are not a~ailable in t,he lower 
category for consideration by the Departmental promotlon Committee for 
higher posts, posts are filled in by general candidates. subject to the con~ition 
that direct recruitment is resorted to in the lower posts for reserved candidates 
to fill in the gap in terms of Government of India, Ministry of Pettoleum, 
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Chemicals and Fertilizers, Department of Petroleum's letter No. J-17014/6/78-
Oen/Scr dated 22.8.1980. 

4.9 The Committee enquired about the reason as to why out of 153 
selected candidates for various posts in ONGC, only 89 reported for duty. The 
Chairman, ONGe, has stated during evidence that the work in the oil field is 
very exciting job but it is also very difficult job. People naturally take their 
own time in deciding whether to join because here they have to work under very 
hazardous conditions both on land and off-shore though the ONGC pays them 
better than many other companies in the eountry. He has further stated that 
at present anyone who is posted in eastern region is not willing to stay there 
and maximum number of people have been found leaving in that area. The 
reason is that the job is very difficult and the work in the oil-fields is very 
tough. 

4.10 Asked about the reasons for empanelling 118 Scheduled Caste and 
35 Scheduled Tribe candidates during the year 1981, the Member (personnel), 
ONOC, haa stated during evidence as follows :-

"Aiain as you see, the recruitment of 35 people is a campus recruitment 
which is a special recruitment. There again'we went for a drive to identify 
and select Scheduled Caste candidates in the University campus. We have 
to take on several drives to increase the intake of Scheduled Caste and 
Scheduled Tribes. Of course, we do not follow strictly the Government 
procedure of creating a vacancy and then identifying the person against 
that post. Then our procedure will be much too slow." 
4.11 The Committee enquired whether the C>NGC resorted to direct 

recruitment in case Scheduled Caste/Scheduled Tribe employees were not avail-
able for promotion. The Member (Personnel), ONGC, has slated during 
evidence as follows :-

"We do not have su1Jiciout Scheduled Caste/Scheduled Tribe candidates 
for promotion. So we temporarily dereserve and create the vacancies in 
the lower grade which can be filled by direct recruitment." 

4.12 The Committee referred to the reply furnished by ONGC that in 
1979-80 special recruitment was made to make up the shortfalls in Class I posts 
but for Class II, III and IV posts special recruitment was not made and desired 
to know the reasons therefor. The Member (Personnel), ONGC has stated as 
follows :-

"We have taken due note of this in the Bombay meeting (visit by a Study 
Group of the Committee to ONGCs' office at Bombay in September, 
1982). These are the categories which are delegated for recruitment to the 
regions. We are going to do the special recruitment for the regions." 
4.13 In reply to a question, Chairman, ONGC has stated during evidence 

that they have taken a policy decision that in certain disciplines where there are 
difficulties in those categories the $trenJlh will be lO to 30 per ceQt more than 



37 

tbe authorised strengtb. Even if some people go to some other countries the 
organisational effectiveness should not be lost. This policy decision although 
not fully implemented, is being implemented slowl.Y. 

4.14 In reply to a question, it has been stated that in the third year of 
carry forward a vacancy reserved for Scheduled Tribe is given to Scheduled 
Caste if a suitable Scheduled Tribe candidate is not available and vice versa. 
The reserved vacancies so exchanged during the year 1979, 1980 and 1981 are 
given below :-

Class 

Clau-I 
0 .... 11 
Clau-m 
Claa-IV 

Scheduled Caltes appointed 
against vacancies reacrved 
for Scheduled Tribes. 

1979 1980 1981 

1 

Scheduled Tribe. appointed 
qalnat vacancies reserved 
(or Scheduled Caltel. 

1979 1980 1981 

4.15 The Committee lod that tbe overall percentage of represeDtation of 
Scheduled Caste employees In Oass n and Cia. III posts came down as OD 
1.1.1982 as compared to 1.1.1981. As 00 1.1.1981, out of 2386 Class II employ-
ees. tbe Dumber of Schedoled Caste employees was 104 (4.5 per cent). As OD 
1.1.1982; out of 2749 employees, the Dumber of Scheduled Caste employees 
was 110 (4.0 per ceot). 

As OD 1.1.1982. there was aD overall shortfall of 301 Scheduled Castes In 
C1u8 II categories of posts. 10 0 ... DI posts. as 00 1.1.1981. out of 17090 
employees, tbe Dumber of Scheduled Caste employees was 1390 (8.1 per ceot). As 
OD 1.1.1982, out of 16326 employees, tbe Dumber of Scheduled Caste employees 
came dOWD to 1302 (7.98 per ceDt). As on 1.1.1982. tbere was aD overall short-
fall of 1146 Scheduled Castes In Class ill categories of posts. 

From the data fDrDished to the Committee, It Is seeD that the overall percen-
t age of represeDtation of Scheduled Tribe employees also in Class II aDd Class 
m posts came down as OD 1.1.1982 as compared to 1.1.1981. As on 1.1.1981, 
oat of 2386 Class II employees. the Dumber of Scheduled Tribe employees was 
17 (0.7%). As on 1.1.1982, out of 2749 employees. the number of Scbeduled 
Tribe employees came down to IS (0.55 per cent). As OD 1.1.1982. there was u 
oyerall shortfan of 190 Scheduled Tribes ID Oass II categories of posts. In 
Class III posts, as on 1.1.1981 out of 17090 employees, the number of Scheduled 
Tribe employees wa.. 391 (2.3 per cent). As OD 1.1.1982, out of 16326 employees, 
the Dumber of Scheduled Tribe employees came down to 356 (2.18 per cent). 
Aa OD 1.1.1981, there was aD overall shortfall of 868 Scheduled Tribes In CIa. 
III catepries of posts. 

The above figures show that the proportion of IBtake of Scheduled Cute and 
Sdaed.led Tribe coodidates in C .... II ud III posts was less thaa die fI'OPOrtioB 



til general category caadldates appointed daring the year 1981. The Committee 
would Uke the Commllslon to examine "hy this Is happening and also make 
serious ell'orts to employ larger number of periOns belonging to these communities 
to flU up the backloa wlthiD a stipulated time by resorting to special recraltme nt. 

4.16 From the data fundsbecl to the Committee. It Is seen that the repre-
_tation of Scbedilled Castes/Scheduled Tribes In Class I posts, particularly 
In tile htper acales, Is very 10". A. on 1.1.1981, out of 2139 officers In the pay 
scale of Rs.820-1680, the number of Scheduled Castes and Scheduled Tribes was 
144 (6.7 per cent) and 37 (1.7 per ceDt) respectinly. In the next higher scale of 
RI. 1250-1900, out of 999offtcers, 51 (5.1 per cent) belonged to Scheduled Castes 
aod 7 (0.7 per cent) to Scheduled Tribes. In the pay scales of Rs. 1560-2100 and 
above, out of 525 officers the number of officers belonging to Scheduled Castes and 
Scbedllled Tribes was 101 and 1 respectively. This shows there is a considerable 
leeway to be made up before the representation of these communities in the officers 
cadres reaches the desired Inel. The Committee expect that the ONGC wlJl make 
serl0U8 efforts to increase the Intake of Scheduled Castes and Scheduled Tribes In 
recruitment u weU as in promotions to the various posts. , 

4.17 The Committee are constrained to note that the representation of 
Scheduled Castes fa Class I and n posts and of Scheduled Tribes In an classes 
of posts ill the ONGC Is much below tbe quota prescribed for them, and as on 
1.1.1982 there Is a shortfall of 619 Scheduled Caste/Scheduled Tribe employees 
Ie CIa. I, 491 Scheduled Caste/Scheduled Tribe employees in Class II, 2014 
Sebeduled Caste/Scbeduled Tribe employees In Class III and 198 Scheduled Castel 
Scheduled Tribe employees in Class IV. The Committee note that In 1978 and 
1981 the Commission resorted to specill recruitment exclusively for Schednled 
Cutes and Scheduled Tribes in Class I and took quite a good Dumber of Sche-
duled Castes/Scheduled Tribes in Class I posts. The Com .. ittee recommend that 
vig(lrous efforts sbould be made to improve the representation of Scheduled 
Clistes and Scheduled Tribes In other categories of posts also and necessary Instru-
ctions should be issued to all Regional Offices to make special recruitment of 
tied.fed Castes/Scheduled Tribes to clear the backlog. 

4.18 The Committee note that the Oil and Natural Gas Commission observes 
the princ::lple of exchanee or vacancies between Scheduled Castes and Scbeduled 
Tribes during tbe tbird year of carry forward if suitable candidates of the 
community for "hom the vacancies are reserved; are not available. The Commi-
ttee are, however, surprised to note that during the years 1979, 1980 and 1981 
only 3 vacancies had been interebanged although the number of carried forward 
ncaocles is quite large as Is evident from tbe statement of recruitment for the last 
8ve years furnished by ONGC. The Committee stress that Government orders on 
tile subject should be strictly followed by the ONGC and the vacancies reserved 
for one community, which have been carried forward for three years, should be 
fliled from suitable candidates belonging to other community. 

4.16 Tlie Committee note that during the direct recruitment of Scheduled 
Castes aDd Sebecluled Tribes made during 1981, a number of Stheduled Castel 
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Scheduled Tribe caadldates were not called for Interview as tbey did DOt falfll tile 
crlterioa of period of experience prescribed for the po!ts, e.g. for posts of A .... 
taat Legal Adviser, Joint Director (P&A), Superinteniaa haiDeer (MecIuulic:a1)~ 
The Committee would like to' point out that under the illltructiODI iasued by tbe 
Governmeat, the qualification regarding experience is reluable at the dilCretio. 
of the competent authority in the cue of candidates belonaiag to Scbeduled C .... 
and Scheduled Tribes, if at any stage of selectioa, the competent aotJlorlly b of 
the opinion tbat sufticleot number of candidates from these communities po .... 
slng the requisite experiencl' are not likely to be available to flIl np the vacancies 
reserved for them. When tbis matter was discussed dariag evidence, the CUl.rmaa, 
ONGC, stated : "Generally In the case of experieoce, we bave not beea 
relaxing If there are instructions, we feel that experience should be relaxed wUII-
oat affecting tbe etriciency." 

The Committee reco mmend that wbere sufflcleat number of candldatea 
from Scbeduled Caste/Scheduled Tribe communities are not available to 8U the 
reserved vacandes, the candidates with lesser experience should be selected aDd 
they should be dven orientation tralDing 10 al to bring them npto the required 
standard ofefticiency. 

4.19A. The Department of Personae) ha,e lsi. iustructiODI OD 7t1t Jane, 
1977 that atatistical Information relating to representation of Sdledllled C .... and 
Scheduled Tribes in statutory and seml-ao,ernment bodies and in pubUc sector 
undertakings may be usefully included in their lHIDual reports. ~Tbe Committee 
8ncI that tbese iBStructions are Dot belog (oUowed by the on and Natura) Gu 
Commission. The Committee recommend that tbese iutrDctloal should be strid)y 
(oUowed in fature. 

B. [,,-Service Trainl"g 

4.20 It has been stated that Regulation 3 of Schedule II attached with 
ONGC (Recruitment and Promotion) Regulations, 1980 specifically provides 
that "All persons who have been directly recruited shall undergo such training 
and tests as may be specified by the Commission from time to time." However, 
during the years 1978 and 1981 where special recruitment efforts to fill the sap 
for Scheduled Caste/Scheduled Tribe categories were made, exclusive training 
for Scheduled Caste/Scheduled Tribe recruits was arranged. The period of the 
training was one year. 

4.21 In reply to a question. it has been stated that emplOyees of the 
Commission are deputed abroad for undergoina training and participating in 
seminars, conferences etc. The total number ot employee. deputed for training 
abroad during the last three years is given below:-

Training 280 
Seminars etc. 126 

Total : 406 
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Out of these 406 employees deputed abroad in the last three years, 8 bel-
onged to Scheduled Castes and 1 belonged to Scheduled Tribe. 

. 4.22 Particulars of persons belonging to. Scheduled Castes/Scheduled 
Tribes who were sent abroad for undergoing training courses and participation 
in the seminars is given below :-

SI. Name Designation Category to Country to 
No. which belon81 which &ent 

A SIIII lor Tra/nblg 
I. Shri B. Duari Assistant SC Japan 

Executive 
Engr. (Mech.) 

2. Shri Susharma Foreman Gd. I SC U.K. 
(Elect.) 

3. Shri R..N',Poddar Asstt. ElIecutive 
Enlineer 
(Production) SC U.S.A. 

4. Shri K. Anjeneyan Deputy General 
Manqer SC U.S.A. 

S. Shri N.C. Daa Chemist SC U.K. 
6. Shrl Chattar Sinth Senior 

Geophyaici.t SC France 
7. Shri Ram Autar Dy. Director 

(R.eservoir) ST France 

B. Snrt lor S,mituJ" .'e. 

1. Shri K. Anjeneyan Deputy General 
MaliaSCI' SC Norway 

2. Dr. S.K. Laskar Senior 
Mathematician SC U.K. 

4.23 It bas further been stated that in house training is also imparted 
to employees including Scheduled Caste/Scheduled Tribe employees by ONGC 
training centres to refresh their technical know-how keeping in view the latest 
techniques in oil industry adopted by other countries. 

4.24 The Committee desir~d to know whether in-service training was 
helping the Scheduled Caste/Scheduled Tribe employees. The Member 
(Personnel), ONGC has stated tJiat this has been arran,gcd (rom 1982 only. 

4.25 In reply to a question, he has stated that this training incorporates 
several tests. If anyone is falling behind the standard, he is given special 
training: The Commission does not given up any person, 'but keeps on trying 
with him so that he may come up to the atandard. 

4.26 When asked whether the training had helped the of Scheduled 
Caste/Scheduled Tribe employees at the time of promotion, the witness has 
,tated that after the training they are put on the job and they are also reported 
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u~on in. respect of t.heir performance of the job and when they come up for 
promotion, the quality of the training that is given to them is also considered 
along with their performance. ' 

4.27 When a~ked about the details about the Scheduled Castel fribe 
officers sent on training abroad the Member (Personnel), ONGC has stated as 
follows :-

"We can specifically go into each of the disciplines. For example, 
in the discipline for which we sent the people abroad, there migbt 
have been no Scheduled Castes and· Scheduled Tribes people 
available for tbe purpose of traiDing. Tbe questioD can only be 
answered in tbis manDer. But if we can take aDY discipline iD 
which Scheduled Castes and Scheduled Tribes people are available 
and yet for some reason they were not selected for trainiDg, we 
can go into details. But all that I can say now is that wherever 
Scheduled Caste and Scheduled Tribe candidates are available, due 
contifjeration is given to their claim for training abroad," 

t28 When pointed out that there was stipulation of 25 per cent reser-
vatioD for training abroad, the witness has stated that 25 per cent reservation 
is no doubt there, but the Commission should get the fullest advantage by tbe 
training of their officers abroad. He has further stated that officers of the 
requisite status should also be available for being sent for training. 

In reply a question, he has stated as follows :-
"We have certain facilities within the country for training, The 
technology which we follow is very highly sophisticated. All the 
aspects cannot be covered by the kind of facilities we have in our 
country. So we do send people abroad for training. )t is Dot as 
though the iD-service traiDing is iDeffective and so they are seDt 
abroad for training. The traiDiDg could be inadequate aDd 
thereby some people are being sent abroad to bridae the knowledge 
gap or the technology gap." 

4.29 De Committee feel unhappy that out of 406 employees of tile ONGC 
deputed for training or attendinl tile sembtan abroad dUriD. tile last tIlree yean, 
only eight belonged to Scheduled Castes and ODe to SdIed .. ed Tribe. TIle 
Committee recommend that as per GOl'erameat orden, "bile depatla. 08leen for 
training or attendlag !leminers, conferences etc., preferenc:e shouhl be livea to 
08lcen belongia, to· Scheduled Cutes and SCW" Tribes. It would beIp tIle. 
to broaden their outlook, equip themaelyes "Ith spedaUsed kao"ledge and "oaId 
also boost the morale or the o8k:ers of tbele commaDJties, 

C. Apprenticeship Training 

4.30 Under the Apprenticeship Act 1961, it is obligatory on all 
employers in the specified industries to engage apprentices as per prescribed 
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ratio in the designated traders. In the case of trade apprentices, the training 
consists of basic training (except in the case of commercial apprentices) 
followed by on-the-job or shop floor training with related instructions through-
out the period of training. During the period of. apprenticeship training each 
apprentice is paid stipend. The rate of stipend for trade apprentices is as 
follows :-

First Year 
Second Year 
Third Year 
Fourth Year 

Rs. 230/- p.m. 
Rs. 260/- p.m. 
Rs. 300/- p.m. 
Rs. 350/- p.m. 

At the end of the training, apprentices are trade tested by the National 
Council for Training in Vocational Trades and those successful are awarded the 
National Apprenticeship Certificates. 

4.31 The Apprenticeship Act, 1961 provides for reservation for 
Scheduled Castes/Scheduled Tribes while engaging apprentices. Jhe percentage 
of reservation prescribed varies according to the population' of Scheduled 
Castes and Scheduled Tribes in the State where the organisation is loca~d. 

4.32 It has been :;tated that in case suitable·· Scheduled Caste/Scheduled 
Tribe candidates are not sponsored by an Employment Exchange for training 
in a trade in ONGC, the vacancies reserved for them are treated as unreserved 
and candidates belonging to other communities are taken against those seats. 

4.33 Training is imparted in the following trades to the apprentice 
trainees :-

(i) Clerk (General) 
(ij) Storekeeper (including purchase) 

(iii) Book Keeping and Accountancy 
(iv) Mechanic (MV) 
(v) Draftsman (Mech.) 
(vi) Draftsman (Civil) 

(vii) Electrician 
(viii) Refrigerator and Air conditioning Mechanic 

(iv) Surveyor 
Duration of the training is one year. 

4.34 Number of percentaae of Scheduled Caste/Scheduled Tribe appren-
tices selected tradewise for training under the apprenticeship scheme during the 
last three years and those under training from 30th Sepfember. 1982 onwards 
is as under: 
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The total number of trained apprentices absorbed in the ONGC during 
the last three years and the number of Scheduled Castes/Scheduled Tribes 
among them is given below :-

Oct. 79 to Scp. 80 Oct. 80 to Sep. 81 Oct. 81 to Sep. 82 Grand Total 

Total 
26 

SqST 
3 

Total 
50 

SqST 
3 

Total 
24 

SqST 
2 

Total 
100 

SqST 
8 

4.37 The Committee enquired why only 8 persons belonging to Scheduled 
Castes/Scheduled Tribes had been taken after apprenticeship training. . The 
Member (Personnel), ONGC, has stated during evidence that in 1979-80,29 
were trained out of which 3 were Scheduled Castes/Scheduled Tribes. In 1980-81, 
53 were trained out of which 3 were Scheduled Castes/Scheduled Tribes and for 
1981-82, 26 were trained and 2 were Scheduled Castes/Scheduled Tribes. So 
the total was 8 out of 100. In reply to a question, he ha.s stated that probably. 
onlY 8 Scheduled Caste/Scheduled Tribe Candidates were available. 

4.38 When his attention was drawn to the figures of persons trained and 
absorbed in service after training and asked how more persons had been shown 
as absorbed whereas number of persons trained had been shown less, the witness 
has stated that the persons appointed may not be necessarily from the same 
batch. 

4.39 Details of all the 100 apprentices who have been absorbed during the 
I~st three years are indicated below showing batchwise position of their training 
in different years :-

Year of Number absorbed 
the batch Gen. SC. ST. Total 

1972-74 2 2 
1976-77 12 3 15 
1976-78 2 2 
1977-78 21 2 23 
1977-79 2 2 
1978-79 19 1 20 
1979-80 32 2 34 
1980-81 2 2 

Total: 92 8 100 

4.40 In reply to a question, Member (Persoilnel), ONGC, has stated that 
the apprenticeship does not have any guarantee for appointment. 

4.41 When the Committee suggested that Scheduled Caste/Tribe candidates 
. should not only be taken through Employment Exchange for apprenticeship 
training but should be taken direct also, the Chairman, ON-Ge, has stated as 
follows;- . 

"This point was discussed in general even earlier. We had agreed to 
follow unconventional methods in the case of Scheduled Caste/Scheduled 
Tribe candidates. J will not say that we are contravening Government 
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instructions. According to Government instructions, we have to take 
persons through employment exchanges. We will think of many morc 
unconventional methods as to help them." 

4.42 As regards the recruitment of Apprentices, the Member (Personnel), 
ONOC, has stated that apprentices are also recruited through Employment 
Exchanges and preference is given to Scheduled Caste/Scheduled Tribe candi-
dates. He has however, admitted that response from Srheduled Castes/ 
Scheduled Tribes was not that much as expected by the ONGC. In this conne-
ction, the Chairman, ONGC, has stated as follows :-

"During our discussion in Bombay, a very interesting suggestion was 
made that, for Scheduled Castes and Scheduled Tribes, we should make a 
separtete selection, train them up for some time and again after testing 
if they are found fit, they may be employed. We are working on that 
suggestion for all categories so that we can take these people out of the 
applications received, put them through the training programme make 
them go through a test at the end of the training programme and then 
select." 

4.43 In reply to a question, the Chairman, ONGC has promised to 
adverties the vacancies for Apprentices on All India Radio in regional 
languages. 

4..... Under the Apprentices Act 1961, it is obligatory on all employers 10 
specified industries to engaae apprentices as per prescribed ratio in the desianated 
trades. There is no obligation on the part or employers to absorb tbe apprentices 
In the orlPlisations in which they are tra1oed. Howe,er, the Ministry of Labour 
bale 'ide their O.M. No. DEGT-2 (5) 80-AP dated 28.5.1980, Jlllued instruction 
tbat 50% of the direct recruitment vacancies should be filled up by trained 
apprentices. 

From the information furnished to the Committee regard10g appreDtices 
trained during the last 3 years, tbe Committee are UDbappy to note tbat ONGC has 
not been able to select suflic:ient number of Scheduled Caste /Scbeduled Tribes candi-
dates as per their reserved quota. In tbe categories of Draftsman (MecbaDic:al), 
Draftsman (Civil), Refrigeration aad Alr-CoDditloning Mechanic and Supervisors, 
they could not get eveD a slagle Scheduled Cute/Scheduled Tribe caDdidate duriD& 
the la.t 3 years for apprenticeship traiDiag. In fact, no Scheduled Tribe candidate 
joined as an apprentice in any of the trades for which traiaing was conducted by 
the Commission. The Committee feel that adequate publicity is aot beiug Kiven 
for the apprenticeship training programmes of the CommlssioD. They therefore 
recommend that besides approaching Employmeat Exc:baage for caodldates for 
apprenticesblp traininl. tbe CommissJoD sboaJd advertise their llaiDiD& prO&r.mmes 
In tile leading newspapers in reaionaI lan&U8ges aDd also tbrough broadcast oyer 
All India Radio 80 that suJlicleat number of Scbeduled Caste/Scheduled Tribe 
~ndidates come forward for SD tralnin,. 
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4.45 From the ioformation fumlsbed to the COlDIbittee, it Is seen that out 
of 100 trained apprentices who were absorbed in ONGC durioR tbe period October, 
1979 to September, 1982, 8 belonged to ScbeduJed Castes and nODe to Scbeduled 
Tribe. Tbe Committee are of tbe view tbat keeping in ,iew tbe instructions issued 
by tbe MlDistry of Labour ill May. 1910, and the requirement of trained appren-
tices by tbe ONGC, it sbould be posaI1Ile for tile COIIUIliaIoD to train Scheduled 
Caste/ScbeduJed Tribe caadidates ia larger number and ail thOle wbo desire to 
join tbe organisation should be aIItoned. 



CHAPI'ER V 

MrSCELLANEOUS 
A. Redreasal of Grlewmcea 

5.1 It . ~as been stated that complaints received from Scheduled Caste/ 
Scheduled TrIbe employees or Associations are examined by the special Cell 
formed at the Headquarters of ONGC. These complaints are sent to the 
respective 0f!ices/regions and tneir comments arc obtained. After scrutiny of 
these complaints and comments, a monthly return is submitted to the Ministry 
of Energy, Department of Petroleum. 

A register is maintained at Headquarters, where record of representations 
received from Scheduled Caste /Scheduled Tribe employees and tbeir disposal 
is shown. 

S.2 Details of the complaintlt/representatiolls received from Scheduled 
Caste /Scheduled Tribe Organisations and employees during last 3 yeras and 
action taken thereon are as under:-

Total number of 
complaints 
received 
Nature of l 
complaints 

Disposal 

26 

resarding transfer 
( promotion, harassment and 

other service matters. 
21 cases agreed. S cases 
not agreed, 

5.3 Explaining the procedure being followed to look into the complaints 
from Scheduled Caste/Scheduled Tribe employees, the Director (Personnel) 
has sUlted during evidence that if there is a complaint against certain Supervicor 
or a certain Executive, the Commission does not ask that Executive nor is tbe 
complaint given to him. An independent enquiry is made into that complaint 
and explanation of the Executive is called. The scrutiny is done by an officer 
supervisor to the officer complained against. 

5.4 In reply to a question, he has stated that after some very UlCfuJ 
suggestions received from the Study Group of the Parliamentary Committee on 
the Welfare of Scheduled Caste and Scheduled Tribe which met at Bomay in 
September, 1982, a review was carried out and the Commission bas reoently 
inducted a joint Director (Vigilance) witb. particular reference to his being a 
Scheduled Caste, to report directly to the Chairman. 

5.5 The Committee Dote that • .-etllHr It being maJataJaecl by the SCI' 
CelJ at the Headquarten of ONCC wllere repraeDtatJou/compialats rrom 
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Scheduled Caste/Scheduled Tribe ASIIOClatioDs and employees are recorded and 
their disposal Is shown. Jt has been stated that sucb complaints relate to traosfer, 
promotion, hllf'assment and otber aenice matters. 

A monthly return about such complaints witb the commeuts of the ONGC 
Is submitted to the Department of Petroleum., The Committee would like the 
Department of Petroleum to scrutinise these returns thoroulbly and ensure that 
disposal of tbe complaints from Scheduled Caste/Scbeduled Tribe employees is not 
unduly delayed and full justice Is done to tbe aggrle,ed employees. 

5.6 The Committee note tbat a Joint Director (VlgDance)· who beloftgs to 
Scheduled Caste, bas been asked to look into tbe grie,ances of Scheduled Castel 
Scheduled Tribe employees. The Committee bope that this wDI help to .... to 
confidence io the miods of Scheduled Cute IScheduled TrIbe employees about 
judicious and expedltioDs disposal of tbeir compiaiats/represeDtatioDS. 

B. Housing Facilities ' 

~.7 The Committee have been informed that the ONGC is having its own 
housing colonies at the Headquarters, Dehradun and also at Regional Office i.e. 
at Baroda, Bombay and Nazira. In addition, ONGC's own colonies are 
existing at Ahmedabad, Mehsana, Camby, Ankleshwor and Agartala. 

5.8 At ONGC Headquarters, Dehradun, at present, 384 residential 
quarters are under occupation by employees. Out of this. 18 quarters have 
been allotted to employees belonging to Scheduled Caste Scheduled Tribe. 

-Information with regard to other work centes is as follows ;-

Name of the 
Station 

Nazira 

Baroda, 

Agarlla 

Aokleshwar 

Cambay 

Type of Quarter 

A - 5S3 
B - 377 
C - 114 
D- I) 

A - 474 
B - 222 
C- 80 
D- 7 
A - 136 
B- 52 
C- n 
D- 2 
A - 216 
B- 202 
c- S6 
D- 1 
A - 204 
B- 36 
C- 16 
D- , 1 

Allotted to 

SC Sf 
27 11 
10 

87 6 
8 1 
3 

I) 5 , 1 
2 1 

5 
S 
5 

7 1 

2 



Dehradun 

Mohsaoa 

Ahmedabad 

Bombay 

49 

2 

A - 192 
B - 144 
C - 48 
D- 5 
A-258 
B- 88 
C- 24 
D - 1 
A - 389 
B - 144 
C- 62 
D- 3 
A - 232 
B - 514 
C-364 
D- 22 

3 

8 
51 

IS 

52 
7 
1 

20 
18 
13 
1 

4 

6 
1 
1 

4 

5.9 In reply to a question, it has been stated that ONGC have reserva-
tions for Scheduled Castes and Scheduled Tribes for the allotment of quarters 
at the following percentage :-

A & B Type 
quarters 

10% (ratio of reservation between Scheduled 
Castes and Scheduled Tribes is 2 : I) 

C & D Type 5% (ratio of reservation between Scheduled 
quarters Castes and Scheduled Tribes is 2 : 1) 

5.10 When the Committee suggested that Scheduled CastejS('heduled 
Tribe employees deserved 100% residential accommodation, the Chairman, 
ONGC. has stated during evidence as follows :-

"Housing is a very difficult issue and we try to give as much prefer-
ence as possible. But would you kindly appreciate that we have to 
get the work done and if we give an the houses to one category, 
then, we have problems in other categories? But we are trying to 
give ccnt per cent accommodation to Scheduled Caste and Schedul-
ed Tribe employees. In principle, it is also accepted. It is; a 
question of finding means. We are also working on other projects 
througb Cooperative Rousing Projects. It will be applicable in 
particular to Scheduled Tribe and Caste employees so that we can 
take care of tbem. 
I cannot give any categorical .. surance that I can provide cent per 
cent accommodation. But, we are trying to get more and more 
accommodation. 
There is a Ten-year Perspective Plan which will take care of all 
these things." 
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5.11 The Committee note tbat ONGC Is required to provide reservation of 
10% in Type A and B quarters aad 5% in Type C and D quarte... for Scheduled 
Caste and Scbeduled Tribe employees. However, from tbe figures furnished to 
tbe Committee It is seen that at the ONGC's headquarters at Debradun, out of 53 
Type C and D quarters allotted to the employees, no quarter "bas been allotted to 
any Seheduled Caste/Scbeduled Tribe employee. At Nazira, out of 123 Type 
C and D quarters allotted, no quarter bas been allotted to any Scbeduled Castef 
Scbeduled Tribe employee. The proportion of quarte ... of difl'erent types allotted 
to Scbeduled Caste/Scheduled Tribe employees at different work centres Is general-
ly found to be quite low. 

The C()mmittee would suggest tbat arrangement should be made to provide 
bouses to all Scheduled Caste/Scheduled Tribe employees since they are not getting 
houses on rent because of social stigma. 

5.12 The Committee note that aU the Ministries/Departments of the 
Government of India have been asked to allocate funds under the Special Compo-
nent Plan for Scheduled Castes iD various sectors. The Committee are of the 
view that welfare schemes for Scheduled Caste/Scheduled Tribe employees should 
be introduced in an Public Sector Uudertaklnp aacI a certaiu percentage of funds 
should be earmarked for them. DetaUs of the funds allocated for the various 
schemes and their utilisation should be suitably Included iD the ADnual Reports of 
the Public Sector Undertakings. 

NEW DELHI; 

April 26, 1983 
Valsakha 6, 1905 (Saka). 

A.C.DAS 
Chairman, 

Committee on the Welfare of 
Scheduled Cosies and 

SchedUled Tribes. 



APPENDIX I 

(Vide para 1.13 of Report) 
No. A-llOII/3f78-Estt. 
Government of Ind ia 

Ministry of Petroleum, Chemicals & Fertilizers, 
(Department of Petroleum) 

New Delhi, the 2nd May, 1979 • 

• OR DE R 

Subject :-Creation of posts for the work relating to SqST, Vigilance & Selcu-
rity in the Department of Petroleum. 

, The sanction of the President is hereby accorded to the creation of the 
undermentioned temporary posts for the work relating to SqST. Vigilance and 
Security in the Department of Petroleum with immediate effect and upto 
29.2.1980 :-

S.No. Designation of the Post No. of Scale of 
posta Pay --_.-

(]Qutted: 
1. Section omcer RI.650-1200 

NotMlazlll«/ : 
2. Aulatant. RI.425-800 
3. Lower Division Cleric Ita. 260-400 

2. The expenditure involved will be debitable to Major Head '296'-A-
Secretariat-Economic Services-A-l-Sectt, A (J)(I)-Department of Petroleum-A. 
I (1) (I)-Salaries. Under Grant No. 69-Ministry of Petroleum, Chemicals and 
Fertilizers for the year 1979-80 

3. This Issues with the concurrence of the Ministry of Finance (Depart-
ment of Expenditure) and the Finance Division of this Department. 

Copy ,to:-

Sd/- T. P. Subrahmanyan 
Under jecretary to the Government C'f 

India 

A. 0 •• PAO •• Deptt. of Petroleum, New Delhi etc. 

'1 



APPENDIX U 

(Vlck para 4.2 of Report) 

Statela ent sbowllll total number of employees IlDd tbe IIIII8ber of Sdaeduled Castes and 
Scbeduled Tribes amoagst tbem under eacb pay eale or C .... I, II, m IlDd 

IV posts as on 1.1.1981. 

SI. 
No. 

Cateaory of post Total Scheduled 
employees Castes 

2 3 4 

Class 1 
t. Pay Scale : 2500-3000/-

Sr. Directors/Group General Manaaers/Chlet 
of Viailanee & Control/General Manaaera. 7 

2. Pay Scale: 225()..2750/-
Directors/General Managers/Master (FG)/08icer 
on Special Duty 29 1 

3. Pay Sca'e : 2000-2500/-
Chief Geolosists/Chief Geophysicista/Additioual 
Directors/Chief Ensineers/Sr. Chief ot1iccr (PG)/ 
Chief Industrial EDilneer/Projcc:t Manaaerl 
Sccret.ary to the Commission/Director (Admlnft-
tration) 68 

4. Pay Scale; 161/0-2Joo/-
SuptdS. Geologists/Suptda. Chemists/Suptda. 
Geophyaicilts/Jt. Directors/Suptdg. Mathema-
ticlan/Suptdg. Palynologistl/Suptda. Surveyor/ 
Suptdg. Engineers/Port Captains/Sr. Scc:ond 
Enaineers/Oy. Chief MedlcaIOfficers/Dy. Chief 
Leaal Advisers. 98 

S. Pay Scale: 1560-2100/-

6, 

Dy. Suptdg. Geologists/Dy. SuptdS. Chemists/ 
Dy. SuptdS. Geophysicists/Dy. SuptdS. Math-
matician/Dy. Suptdg. Palynologiats/Dy. Suptda. 
Engineers/Dy. Suptdg. Surveyors/Sr. ny. 
Directors/Chief Officer (FG)/Medical Suptdg./ 
Deep Drilline Suptdi./Sr. Dy. Manaaers/Sr. ny. 
Legal Advisers/Dy. Suptdg. Librarians. 323 
Pay Scale: 12.50-1900/-

Sr. Geologists/Sr. Chemists / Sr. Geophysicistl/ 
Sr. Math./Sr. Palynologists/Dy. Directors/Sr, 
Drillers/ Sr. Photographers/Ex. Enaincerll/Second 
OfBcer (PG) Marine Radio Officers/Sr. Medical 
Officer/Sr. Horticulturilts/Dy. Leaal AdvilCral 
Sr. Librarians/Sr. Scc\lrit)' OfIIc.:fI{$~ ~ fire 
Offlcora. 999 

2 

10 

Scheduled 
Tribes 

s 

1 



53 

2 

7. Pay Scale: 820-1680/
Geologists/Chemista/Programmers/Geopby.i-
cfata/Mathematicians/Polynolists/ Alltt . 
Directors/Drillers/Map Ofticers/Drawina 
OfBcers/Photographers/ Asstt. Ex. Enalneers/ 
Third Officer (FG)/Marine Radio OftJceref 
Medical OftIcers/Dental Suraeonl/Economiat 
and Statistician/ Finance «I Account. 
Officers/Hindi Officers/Horticulturists/Work 
Study Officer/Labour Officer/Interpreter-
cum-Translator/As5tt. Lepl Advieer/ 
Librarian/Marketing Officer/ Administrative 
Officer/Stores & Purchase Officer/Public 
Relations Officera/Security Officers/Fire 

3 

Officers/Selection Grade Private Secretary. 2139 

ClaI' II 
1. Pay Scale: 750.1500/-

Aaatt. Economist • Statisticiao/Alltt. 
Geoloaists/Asstt. Chemists/Alltt. Geophy-
slci,ta/Aaatt. Palynoloaiats/Alatt. Boaineere/ 
Antt. Drillers/Head Glau Blower/Superin-
tendents/Head D/Man/A.stt. Photographers/ 
LeaaJ Surveyors/Foreman/Sr. Roustabout/ 
Sr. Cook (Marine)/Stewards/Sr. Deck 
Hands/Marine Radio Operators/Sr. Hlah 
PrellUre Welden/Head Pharmacilli/ 
Matrons/Head Dental Aastt.fHead Radio-
IrIpher-cum-X-Ray Technicians/Head 
Laboratory Techniclan./ Acco'Untants/Autt. 
Horticulturists/ AIItt. Librarian/Private 
Socretarlee/ AIItt. Security OffiCCl'l/Chler 
Storekeepers/Head Operalore/I.epl Inrpcc-
tonfHead Card Punch Operators/Alltt. Pire 
Oft'icel'l/Asltt. Mathematicianl/Sr. Tcchnl-
ciaua/Ensine Room Mechanic Gde. I 2386 

CIa» /11 
1. Pay Scak: 59S-1UO/-

Sr. Technical A.tts./Sr. Geophyaical A.tt., 
Junior Eqincors/Drilllni AIItt./Senior 
Glau Blowen/Sr. Surveyora/Dea\an Drartl- • 
man/Marine Alltt.. Radio Opera ton/Jr. 
Hish Prctlure Welden/Jr. Superviter/Sr. 
Pbarmacilt!/Sr. Nurte/Sr. Dental Alitts.1 
Sr. Radlo-cum-X-Ray Technicians/Sr. Lab. 
Tech. Formau Gde. IlIJr. Accountantsl Jr. 
Suptdtl. / Personal AIItts./ Sr. Security 
lnIpectors/Sr . Storelccepcr./Sr. Operaton/ 
Card Punch Operaton/Sr. IOll*ton (TPI)/ 
f'i~ IJIIP"tofi (Sr.) ". . . ,'7Q 

4 s 

144 37 

104 17 

u 
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2. Pay Sctde: 530-1060/-

Tech. Asstt. Ode. l/Sr. Technicians/Olau -
Blower Ode. I/Map Auttl. Ode. l/Sr. DJ' 
Man/Surveyora Ode. I/Chargeman/Topman/ 
Roust About Ooe. l/Deck Handl Ode.I(Sr. 
Boiler Operatorl(Supervlsera / Pharmaciatl 
Ode. I/NlD'se Ode. I/Dental ADttl. Ode. 1/ 
Radioarapher-cum-X-Ray Tcchnician/Lab. 
TechnlciaD./Account. ADtt. Ode. I/Autt. 
Odc. I/StcDo Ode. l/Security Insp. Ode. If 
Storekeeper Ode. I/Operators/Fire Inspector 

3 

. Ode. I 3993 
3. Pay Scal' : 480-820/-

Map Auttl. Odc. II/Jr. D. Man/SurveyoR 
Odc. II/Roust About Ode. Il/Dock Hand 
Ode. ll/Operator Ode. I/Seaman-cum-Enllinc 
Room Hand/Tech, Auttl. Ode. I/Inspector 
Ode. l/Winch Operators Ode. I 289 

4. Pay Scal' : 440-758/-

Jr. Tech./Olasa Blower Ode. II/Tech. AIItt •• 
Ode. I/Rillman/Operator-cum-Cementinll 
Mechanics/Boiler Operator/Operator Ode. 
nrrechnicianB Ode. III/Winch Operator 
Ode. II 3081 

5. Pay Scat.: 430-880/-
Tech. Auttl. Ode. Il/Pharmacil" Ode. II/ 
Nurses Ode. II/Dental Autte. Odo. II/ 
RadiOlraphcrs-cum-X-Ray Tcch. Ode. U/ 
Lab. Tech. Ode. II/Accounta Alltt •. ade. 
II/AstUs. Ode. II/Steno Ode. lI/SecUrity 
Insp. Ode. lI/Storekeeper Ode. II/Operator. 
Ode. U/Timekccpcrs/Firo Insp. Ode. II 1763 

6. Pay Scal, : 410-720/. 
Operator Ode. II/Roustabout Ode. II/Ope-
rator Ode. III (H.V.)/Operator Ode. (H.E.)/ 
Winch Operator Ode. III 1063 

7. Pay Sra/, : 370-640/-

Tech. Antts. Ode. III/Asstt. Technlcian./ 
Olass Blower Ode. mlMap Asstta. Ode. m, 
Autt. D. Men/Surveyors Ode. III/Alstt. 
D. Men-cum-Perroprlnter/Asstt. Operator-
cum-Cementing Mechaniea/Roustabout 
Ode. m/Doct Hand Ode. III/Alitt. Boiler 
Operators / Slingor-cum·Rillller / Phamaclst. 
Ode. mfNurse Ode. Ill/Dental Atstts. Ode; 
m/Radiographer-cum-X-Ray Tech. Ode. 1111 
Lab. Tech. Ode. W/Hospital Attdt./Dreuet 
G4e. I/Section Cutter Ode. If Helper Ode. 1./ 

4 

33 

20 3 

258 82 

121 45 

71 10 



ss 

2 3 

ACCOUDts Alattl. Ode.III/Alattl. Gde. UI/ 
Sleno Ode. m/Storekeeper Ode. III/Opera-
ton Ode. Ill/Autt. TimekOlpon/Motor 
Vebicle Drivers/As.tt. Operaton/Flre 
SupervilOn/Pireman Ode. l/Ilecordkeepcr 
Ode. I/Sunitar)' Sup./Head Sec. Ouard/ 
Daftari Ode. IfTcch. Asatl. Ode. I/Ouett-
bouse Asstt. 6271 

CI".. IJI 
1. Pay Seak : 315-517/-

SectioD Cutter Ode. II/Cleaner Ode. 11/ 
HOIPltaI Attdt./nre.en Od.. II/Helper 
Ode. n/Plreman Ode. I1lllecordkeepcr 
Ode. n/Mali Ode. U/Naik/SaDitary Cleaner 
Ode. 1I/0ualt House Attdt. Cum-Cook 
Ode. I1/Attdt. Ode. UfTech. Attdt. Ode. II/ 
Daftarl Ode. II/Khalui Ode. II 177S 

2. Pay SctJIt : 290-400/-
Cleaner Ode. III/Hospital Attdt./Dreaaer 
Ode. III/Mali Ode. lII/Security Guard/FIre-
man Ode. III/Sanitary Ceaner Ode. III/ 
aualt House Attdt. cum-Cook Ode. W/ 
Audt. Ode. UIflChalaai Ode. III/Helper 
Gde.m 2725 

4 

655 

380 129 

112 
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Break-up of 53 selected candidates II U (ollowa :-

POlt Pay scale CaDdldatct Total 
Ra. selected ------

SC ST 

Geopbyaicilt 820-1680/- I 
Cbemist ~o- 2 2 
Alatt. Bx. Eqr. 
(Mech.) ~ .5 3 8 
Driller ~o- 6 3 9 
Asstt. Ex. EI\II'. 
(Civil) -40- 8 4 12 
AIItt. Ex. Bnll'. 
(Electrical) -40- 10 3 13 

AIItt. Ex. EDII'. 
(Electronics) -40- .5 , 
Geotoailt -40-
Alltt. Ell. Bnar. 
(Production) -40- 2 2 ----
Total 39 14 5' --
2. Recruitment action wei taken U a lpecial meuurc without reference to aay 

rClC1'vatioD of polll in order to meet witb tbe "noral thortaUI lD tbe CJaa I 
posts. 



APPENDIX V 

(vide para 4 of Introduction) 

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS 
IN THE REPORT 

SJ. Reference to Summary of Conclusions/Recommendations 
No. Para No. in the Report 

1 2 

1 1.6 

2 1.6A 

3. 1.24 

3 

The Committee note that the Oil and Natural 
Oas Commission consists of a Chairman, 6 full-time 
and 2 part-time Members. They are appoInted by 
the Central Government under section 4 of the Oil 
and Natural Gas Commission Act, 1959. None of 
these Members of tho present Commission belongs 
to Scheduled Caste/Scheduled Tribe. The Committee 
recommend that when sclection for appointment of 
Members of the Commission is made, at least one 
person belonging to Scheduled Caste/Scheduled Tribe 
should be nominated on the Commission. 

The Committee furtber recoinmend that one 
Scheduled Caste/Scheduled Tribe person should be 
nominated on the Board of Directors of each Public 
Sector Undertaking. 

Tbe present practice is that tbe instructions 
regarding reservation for Scheduled Castes and 
Scheduled Tribes in service are issued by the Ministry 
of Home Affairs (Depart 1 ent of Personnel and 
Administrative Reforms). Based on these instructions, 
tbe Ministry of Finance (Bureau of Public Enterprises) 
formulates Presidential Directives and issues to the 
public enterprises through the administrative Minis-
tries. These Directives contain important aspects and 
the basic structure of the reservation scbeme and for 
details, Ministries are required,to follow the instruc-
tions on the subject issued by the Department of 
Personnel mutatis mutandis without waiting for sepa-
rate lQstructions from the Bureau. of Public Enter-
prises. 

66 



1 2 

4 1.25 

.(jI 

3 

'Section lOA of the·Oil and Natural Gu Commi-
ssion Act. 1959 empowers the Central Government 
to issue directions to tJle Commission regarding 
reservation of posts for Scheduled Castes and 
SohcduJed Tritles. Uador this provision, the Mini-
stry of Petroleum. Chemicals and Fertilizers (Depart-
ment of Petroleum) have issued two directives vld~ 

their letters Nos. 6-2l923}4/78-0NG (0111) 4ated 
19.3.1980 and 0-2302l/5/82-0NG (0111). dated 
11.11.1962. 

The Committee have noticed that there is a time 
lag between the date of issue of instructions by the 
Departljllent of Perspnnel and the draft directives on 
the su~ject issued by the Bureau of Public Enter-
prises to the Ministries of the Government of India. 
There is a further time lag in issuing directives by tile 
Administnrtive Mlniltry to the public sector under. 
takiDp un~r thoir administrative control with the 
result that the iastructiqal issued by the Department 
of Personnel are not imraediately implemented by 
the public sector IUldortaJcings. The Committee 

'Tcoommend that the -in'-ructions issued by the 
DeparUaeot of Perroonol regarding reservation for 
Schociu\ocl Castes and Scbeduled Tribes and other 
conoe.ions/laeitities available to t11em should be 
communicated to the public sector undertakings 

~imu1taneously . 
• .., The Committee ba~e been info~lned that a SCT 

6n was _t up in lhe Doplrtmont of Petroleum in 
July. 1979 to watch over the matten pertaining to 
Scheduled Castes and Scheduled Tribes in Department 
an4 also in public ~or undertakings under the 
administrative control of Department of Petroleum. 
Prior to that. tbere w.as ,,0 proper arrangement in 
.Uae ~tnlent of P~troleum to ensure tbe impJe. 
mcntati.on of rescrvaUoDs for Scheduled Castes and 
Scbc4ulcd Tribes in as much as a Cell bad been set 
up in the Indian Oil Co1poration to di8Char~ th,e 
rnponsi\!i1ities Ilf tho ~p!artmeDt of Petroleum In thl' 
rcs-rd. Evon the Cell eet up in Julr. 1979 with a 
staff -of one Sectiqn Ofticer, one AlSlstant and one 
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5 

2 

2.13 

68 

3 

Lower Division Clerk, is for work relating to 
Scheduled Caste/Scheduled Tribe, vigilance and 
security. . The Committee fail to understand· how 
tbis Cell to which vigilance and security duties have 
been tagged, can do full justice to the work relating 
to reservation for Scheduled Castes and Scheduled 
Tribes. They .cannot help concluding that the 
Department of Petroleum has not given due impor-
tance to this matter. The Committee has been 
assured by the representative of the Department of 
Petroleum during evidence that the SCT CelI wilI be 
divested of other responsibilities and persons belong-
ing to Scheduled Castes/Scheduled Tribes wilI be 
represented in the Cell. The Committee would like 
to be informed of the action taken in this regard. 

The Committee note that for Class III posts 
carrying pay scale of Ri. 595-1140, recruitment is 
centralised at the Headquarters of the Commission. 
However, in certain cases, Regional Heads are also 
authorised as a special case to make recruitment in 
the scale of Rs. 595-1140. The Committee feel that 
a uniform policy sbould be followed in this regard 
and such po~ts should be filled by the Headquaters 
on all India basis 10 as to attract Scheduled Castel 
Scheduled Tribe candidates from all parts of the 
country. 

2.14 The Committee find that out of 47 employees who 
are on deputation in the Oil and Natural Gas 
Commission, only one beloogs to Scheduled Caste 
community. Further, out of 2 employees of ONGC 
sent on deputation to other Departments, none 
belongs to Scheduled Caste/Scheduled Tribe. The 
Community recommend that while selecting persons 
for posts to be filled by deputation. every endeavour 
should be made to ensure that a fair proportion of 
such posts are filled by persons belonging to Schedul-
ed Castes/Scheduled Tribes. Also, when the ONGC 
sends its own employees on deputation to other 
Departments in tbe public interests, the Scheduled 
Caste/Scheduled Tribe employees should be consider-
ed for being sent on deputation, 
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. The Community note tbat a General Manager 
has been appointed as Liaison Officer at the Head-
quarters of the ONGC and a Ccll undcr his direct 
control has also been set up to look after the work 
relating to Scheduled Caste and Scheduled Tribe 
employees. The Committee are of the view that 
mere appointing a Liaison Officer is Dot enough. 
What is needed is concerted action on the part of 
the Liaison Officer to ensure that due compliance by 
the appointing authoritios with the orders and instruc-
tions pertaining to the reservation of vacancies in 
favour of Scheduled Castes and Scheduled Tribes and 
other concessions admissible to them. It should 
also be ensured that the staff posted in the Cell is 
well conversant with the orders/instructions relating 
to reservations for Scheduled Castes and Scheduled 
Tribes. 

As the Regional Offices of the Oil and Natural 
Oas Commission are also making recruitment/pro-
motion of Class III and IV staff, the Committee 
recommend the effective Liaison Officers should be 
appointed in the Regional Offices. 

The C.ommittee note that copies of advertise-
ments for the recruitment of Scheduled ~astes and 
Scheduled Tribes are· being circulated to recognised 
Scheduled Caste/Scheduled Tribe Associations by 
thepNGC. The Committee desire that copies of 
advertisements should also be sent to the members 
of Parliamentary Committee on the Welfare of 
Scheduled Ca~tes and Scheduled Tribes and also to 
the local Scheduled Caste/Scheduled Tribe M.Ps./ 
M.L.AB. of the region where recruitment is taking 

place. 
The Committee desired that suitable instructions 

for sending copies of. advertisements to MPsJMLAs 
should be incOrporated in the Brochure on reaervation 
for Sbheduled Castes and Scheduled Tribes in services 
and posts. . 

In Para 7(B) of the directive issued by Ministry 
of Petroleum, Chemicals and Fertilisers to the Oil 
.nd Natural Gas Com~issioD vide letter No. 
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--
,o-~023.J~J7.8,"iONG(pm) dated 19.3.J980, it was laid 
d09!n tWit the r~ult of submission made by the 
,j:im.PJoymeqt ,EXC;hJQF ,of Scheduled Caste/Scheduled 
Tribe~id.t,es .ho"W be intimated to the Employ-
.mcntExchanse wjthiD a IPCriod of one month. If any of 
.the ~cics,rescr:ved for Scheduled Castes/Schedul-
.ed 'f.ri~ ia ,qQ~ filled by,. candidate of the respective 
.. ~aory ~red by ,~e Employment Exchange, 
,lPCDific ,IWfPIlS ~~r.ofotesbould be communicated to 
.,ErQpl~Dt~haw8C. When asked whether theae 
instructions are ,bdog ,followed by the ONGC, the 
Commi*t9C wore infoaoN in a note that "no such 
lCOIBQ\uoication is _t to !Employment Exchange. The 
oaadiciates areioformed ,of their rejection indivi-
dUliny." Wtbcn ."is ~r was discussed during 
lWiItencc, the repre&eD:tative of the ONGC stated that 
he was oot aware ofdleinstructions that they must 

,4t4lvisc ~llc £mplo,)!\Dcnt Exchange iiltbout the reas~s 
forre.io<:tiqn. The Co~ttee are surprised that the 
CQDCe1llled Qflicc~ o,f tbe.ONGC are unware of the 
.clear directive issued in ,this regard by the Ministry 
of Petroleum, Obemicals and Fertilisers. The 
CQ,mmittc,e c~pcct '~!lt the ONGC .w.i11 take note ,of 
AAliJ ~~sc alld iQlple~ent the instructions issued in 
~,ma~cr. . 

Government have issued instructions that after 
the Employment -E~chan~has expressed its inability 
to sponsor Scheduled CutefTribe candidates against 
vaca~cies refe~ to it, the appointing authority 
should also intimated the reserved vacancies to the 
.Director of Sch~duled Caste/Scheduled Tribes Welfare 
or Director of Social' Welfare in the StatefUnion 
Territory concerned. When this matter was discussed 
doring evidence, the Chairman, ONGC assured the 
Committee to implement these instructions. The 
Commisaion hal now ilsuM'instructions on 8.11.1982 
that the vacancici reaorved for Scheduled Castes and 
Scheduled Tribes ibopld be notified to the Social 
Welr~ Pepartment of the State Govcrnments. The 
Co~ittee reCommend that besides 'notifying the 
v~i~ ,to t4e ~~1J!.c $ocial Welfare Departments. 
Jhc recruiting a\Jthorities s~oll.~ mltintain necessary 
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coordination with those DepartmeDta as aJao with 
tbe 8'mplbyment Exchad~ in order to set required 
number of ct'lJdidates. 

The Departtnent of Personnel have issued instruc-
tiOllS on 7th A'Ulust, 1976 to the effect that at tbe 
time when the va~ncies 'are notified to tbe local 
Empioyment Excbanae to sugest names for tbe 
resented va"Cllncies, the appointing authorities con-
c:emed should simultaneously notifY lucb reserved 
vlleancies appropriately to one or 100re of the ltationl 
or All India Radio. The Committee recommend that 
the instructions to nt>tltY reserved vacancies on All 
India Radio stations for announcement over A.I.R. 
sbould be complied witb;· Reserved vacancies should 
also be 'ImDounoed throu~ the medium of Television. 

The Committee also sugaest that the ONGC 
Vlould send the appointment letters by registered post 
so tbat these do not get 10lt in tranlit. 

The Comthlttee note tbit tbe ONGC bu aroupcd 
certain p~ats for tbe purpose of direct recruitment 
as follows: 

Senior ClU5 I 
Junior CI ... I 
ClaslI1 
Class III 
Senior Class I 
Junior Claas I 
Class II 
Class III 

Technical 
Tecbnical 
Technical 
Technical 
Non-Technical 
Non-Technical 
Non-Tccbnkal 
Non-Tcchnic:al 

The 'Cotnmittee woutd like the ONGC to ensure 
that the gro'Opibg bas . tM!en done strictly accordiD, 
16 ohfen or Goveri1td~t contained in Chapter 6 of 
tht:' Bro~lhJre of' Rlvrv*!ion for Scheduled Cutesf 
Scheduled Tribes ift set\iic!ea (Sixth Editioft). In cue 
there i5'8'11y deViation, tJie grouping of posts may be 
revlstti itl'consult8tiOti: With tbe Ministry of EDCrJ)' 
(DepUttlldtt of Pettolwm/Bureau of Public Eoter-
prises and the Departmcnt of Personael) so· that it 
does not go against thc interests of Stheda&ed Cutel 
Tribe employees~ 
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The Committee note that in an advertisement issued 
in May, 1982, for recruitment of Engineering Gradu-
ates/Geo-Scientsts for appointment as Traince 
Officers, the qualification prescribed wat first class 
Graduate!! in Mechanical/ChemicaljElectrical/Civil 
Instrumentation/Electronics/Petroleum IMining/Com-
puter Science or Post-Graduate in Geo-physics/Phy-
sics/Geology,chemistry or equivalent. It was stated 
in the advertisement that additional qualifications in 
respective disciplines or Post-Graduate/Doctoral 
qualifications in Management/Science/Business Admi-
nistration/Computer Science/Industrial Engineering/ 
ICWA/CA etc., will be an advantage. Selected 
candidates were to be placed in the grade of Rs. 
820-1680 and given the usual allowances as per the 
rules. The training was to be for one year and on 
successful completion of training they were to be 
absorbed in 'the ONGC. In the advertisement, no 
mention was made whetJaer the educational quali-
fication was relaxable in the qlse of Scheduled Castel 
Scheduled Tribe candidates. 

When the Committee asked why such high quali-
fications were prescribed . for Trainee Officers, the 
Chairman, ONGC, stated that the trainee officers 
were recruited with a totally different administrative 
background and that they were recruited for holding 
leadership posts in the organisation. Even 50 the 
Committee consider that in the said advertisement 
it should have been mentioned that the educational 
qualifications wore relaxable in the case of Scheduled 
Caste/Scheduled Tribe candidates. Unless a liberal 
_p,?licy is adopted in such matters, it will not be possi-
ble for the Commission to attract persons belonging 
to these communities in sufficient numbers. In the 
opinion of the Committee, Scheduled Caste/Scheduled 
Tribe persons should be picked up with relaxed 
standards and given intensive training so that they 
can be groomed for holding responsible positions in 
the organisation in due course. 

The Committee are distressed to note that there 
is huge shortfall in the matter of promotion of 
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~heduled Caste. and Scheduled Tribe employees in 
different categories of posts in Oil and Natural G 
C .. as 

ommlsslon. The Committee arc of the view that 
unless the ext~nt orders on the subject arc scrupul-
ously followed 10 letter and spirit, liberal concessions 
and relaxations are given to Scheduled Caste/Tribe 
employees and their cases for promotion are consi-
~red sympatheticaUy" the situation is not likely to 
Improve. The Committee, therefore, urge the Oil 
and Natural Gas Commission to ensure that the 
orders on reservation in promotion issued from time 
to time by the Ministry of Home Affaris (Depart-
ment of Personnel and A.R.) EPE are rigidly follo-
wed and liberal concessions/relaxations Jiven to 
Scheduled Caste/Scheduled Tribe empoloyees at the 
time of promotion so that the vacancies reserved for 
Scheduled Castes and Scheduled Tribe are actually 
filled in by them and the shortfalls arc obJ iterated 
at the earlies t. 

The Committee have been informed that in 
ONGC, zone of consideration for promotion in the 
case of general as well as Scheduled Caste/Scheduled 
Tribe candidates is twice the number of vacanciea 
available. They fail to understand how with this 
limited zone of consideration, the ONGC expects to 
fill the reserved quota of Scheduled Castes/Scheduled 
Tribes in promotional posts when their representation 
is not full in the feeder cadres. The Committee 
would like to point out that the' Department of 
Personnel have issued instructions on 24.12.1980 
prescribing the normal zone of consideration as 
3 times the number of vaeanciea. Where adequate 
number of Scheduled Caste/Scheduled Tribe CAndi-
dates arc not available within the normal zone of 

. consideration, the field of choice can be extended to 
5 times the .Dumber of vacancies. The Committee 
recommend that these iostructions should be followed 
by the ONGC. 

The Committee note that Oftlce Order dated 25th 
September, 1981, issued by the Oil and Natural au 
Commission gives the composition of various Sele-
ction Boards/Departmental Promotion CommitleCl. 
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Bttt . in none of them any Scheduled Caste/ 
Scbeduled Tribe Officer has been included. However 
there is a general instruction contained in the afore-
said order that Scheduled Caste/Scheduled Tribe 
representative wherever required would enjoy the 
status of additional Member of the Selection Board/ 
Departmental Promotion Committee. Whenever 
Scheduled Caste/Scheduled Tribe representative IS 
not readily available within the Commission, he may 
be coopted from other organisation /Government 
bodies. From the information furnished to the 
Committee, it is seen that out of 213 . Selection 
Committee meetings held during the period 1.11.1981 
to 31.10.1982, there was no representative of Sche-
duled Caste/Scheduled Tribe in 97 meetings. During 
the same period, out of 275 DPC meetings which 
were held, there was no Scheduled Caste/Scheduled 
Tribe representative present in 215 meetings. The 
Government instructions prescribe that the public 
enterprises should include invariably a Scheduled 
Caste/Scheduled Tribe Officer while constituting the 
Departmental Promotion Committees, Selection 
Boards etc. for the recruitment/promotions to posu! 
services under them. The Committee expect that the 
ONGC will ensure that these instructions are com-
plied with. 

The Committee note that the Oil and Natural Gas 
Commission have not dereserved any direct recruit-
ment vacancy so far. They have however, dereserved 
a number of reserved vacancies in promotional posts 
as candidates belonging to Scheduled Caste/Scheduled 
Tribes were not available in feeder categories of posts. 
The Commission proposes to resort to direct recruit-
ment of Scheduled Caste/Scheduled Tribe candidateS 
at the induction level so that candidates from reserved 
categories are available for promotion to higher-
ports. The Committee recommend tbat all the 
reserved vacancies which could not be filled by 
direct recruitment and had to be carried forward 
should be· fined up at the induction level before the 
expiry of 3 years I.e. before they get lapsed. by 

. resorting. to . special recruitment. 
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The committee find that the overall percentage 
of representation of Scheduled Caste employees in 
Class II and Class In posts came down as on 1.1. . 
1982 as campared to 1.1.1901. As on 1.1.1981, out 
of 2386 Class II employees, the number of Scheduled 
Caste employees was 104 (4.5 per cent). As on 1.1. 
1982, out of 2749 employees, the number of Scheduled 
Caste employees was 110 (4.0 per cent). 

As aD 1.1.1982 there was an overall shortfall of 
301 Scheduled Caste in Class II categories of posts. 
In' Clus III posts, as on 1.1.1981, out of 17090 
edlptoyees, the number of Scheduled Caste employets 
was 1390 (8.1 per cent). As on 1.1.1982, out of 
16326 employees, tbe number of Scheduled Caste 
e~toyees came down to 1302 (7.98 per cent). As 
011 1.1.1982, there was an overall shortfall of 1146 
8(heduted Coates in Class III categories of posts. 

From the data furnished to the Committee, it is 
seen tbat the overall percentage of representation of 
Scheduled Tribe employees also in Class n aod Class 
III posts came down as op 1.1.1982 as compared to 
I.J.l981. As on 1.1.1981, out of 2386 Class II 

employees, the number of Scheduled Tribe employees 
was 17 (0-7%). As on 1.1.1982, out of 2749 
employeca, tbe number of Scbeduled Tribe employees 
came down to 15 (0.55 per cent). As on }.1.1982, 
thete was an overaU sbortfall of 190 Scheduled Tribes 
in Ciao 11 categories of posts. In Class III posts, 
as on 1.11981, out of 17090 employees, the number 
of Scheduled Tribe employees was 391 (2.3 per cent). 
As on 1.1.1982, out of 16326 employees, the number 
of Scheduled Tribes employees came down to 356 
(2.18 per cent). As on 1.1.1982, there was an over-
all shortfall of 868 Scheduled Tribe in Class JIl 
catclories of poSls. 

Tbo above figures sbow tbat tbe proportion of 
iatate'of Scheduled Cute and Scbeduled Tribe candi-
datea in Clall ,n and UI' posts was less than tbe 
proportiOD of geI.ral category candidates appointed 
durio, the year 1981. The Comm~tt~e would ~ike the 
Commission to eDlDine wby tbls 18 happening and 
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also make serious efforts to employ larger number of 
persons belonging to these communities to fill up the 
backlog within stipulated time by resorting to special 
recruitment. 

From the data furnished to the Committee, it is 
seen that the representation of Scheduled Castesl 
Scheduled Tribes iu Class 1 posts, particularly in the 
higher scales, is very low. As on 1.1.1981, out of 
2139 officers in tho pay scale of Rs. 820-1680, the 
number of Scheduled Castes and Scheduled Tribes 
was 144 (6.7 per cent) and 37 (I.7per cent) respective-
ly. In the next hiahor scale of Rs. 1250-1900, out of 
999 officers, 51 (5.1 per cent) belonged to Scheduled 
Ca,tes and 7 (0.7 per cent) to Scheduled Tribes. In 
the pay seales of Rs. 1560-2100 and above, out of 525 
officers, the number of officers belonging to Scheduled 
Castes and Scheduled Tribes was 14 and 1 respectively. 
This shows that there is a considerable leeway to be 
made up before the representation of these communi-
ties in the officers cadres reaches the desired level. 
The Committee expect that the ONGC will make 
serious efforts to increase the intake of Scheduled 
Castes and Scheduled Tribes in recruitment as well as 
in promotions to the various posts. 

. The Committee are constrained to note that the 
representati~n of Scheduled Castes in Class I and II 
posts and of Scheduled Tribes in all classes of posts in 
the ONGC is much below the quota prescribed for 

.. them, and as on 1.1.i982 there is a shortfall of 619 
Scheduled Caste/Scheduled Tribe employees in Class 
I, 491 Scheduled Caste/Scheduled Tribe employees in 
Class n. 2014 Scheduled Caste/Scheduled Tribe 
employees in Class HI and 198 Scheduled Castel' 
Scheduled Tribe employees. in Class IV. The Commi-
ttee note that in 1978 and 1981 the Commissioa 
resorted to special recruit mont ex.clusively for SchedUl-
ed Castes and Scbeduled Tribes in Class I and took 
lIuite a good Dumber of Scheduled Castes/Scheduled 
Tribes in Class I posts. The Committee recommend 
that vigorous efforts should be made to improve the 
representation of Scheduled Castes and Scheduled 
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Tribes in other categories of posts also and necessary 
instruction should ~ issued to all Regional Offices to 
make special recruitment of Scheduled Castes/Schedul-
ed Tribes to clear the backlog. 

The Committee note that the Oil and Natural Gas 
Commission observes the principle of exchange of 
vacancies between Scheduled Castes and Scheduled 
Tribes during the third year of carry forward if suit-
able candidates of the community for whom the 
vacancies are reserved, are not available. The Com-
mittee are, however, surprised to note that duriog the 
years 1979, 1980 aod 1981 only 3 vacancies had been 
interchanged although the number of carried forward 
vacancies is quite large as is evident from the state-
meot of recruitment (or the last five years furnished 
by ONGC. The Committee stress that Government 
orders on the subject should be strictly followed by 

. the ONGC and the 'acancies reserved for one com-
munity, which have \leen carried forward fot three 
years, should be filled from suitable candidates 
belonging to other community. 

The Committee note tbat during the dir.ect recruit- I 

ment of Scheduled Castes and Scheduled Tribes made 
during 1981, a number of Scheduled Caste/Scheduled 
Tribe candidates were not called for interview as they 
did not fulfil the criterion of period of experience 
prescribed for the posts, e.g, for posts of Assistant 
Legal Adviser, Joint Director (P & A), Superintend. 
ing Engineer (Mechanical). The Committee would 
Jike to point out that under the instructions issued by 
the 'Government, the qualification regarding experie-
nce is relaxable at the discretion of the competent 
authority in tbe case o( candidates belonging to 
Scheduled Castes and Scbeduled Tribes, if at any 
stage of selection, the competent authority is of the 
opinion that sufficient number of candidates from 
theac communities possessing the requisite experiCllce 
are not likely to be available to fiJI up the vacancies 
RlCrvccl for them. When this matter was discussed 
durins evidence, the Chairman, ONGC, stated: 
"GeneraI1y in the cue of experience, we have noc 
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been relaxing ... Ir there are instructions, we feel that 
experience should be relaxed without affecting the 
efficiency ... 

The Committee recommend that where sufficient 
number or candidates from Scheduled Caste/Scheduled 
tribe communities are not available to fill the reserv-
ed vacancies, the candidates with lesser experience 
should be selected and they should be gfven orienta-
tion training so as to bring them upto the required 
standard (If efficiency. 

Tit!! Department of Personnel have issued instruc-
tion '7th· June; 1977 tnt statistical information relating 
to representation of Scbedliled Castes and Scheduled 
Tribes in statutory and semi-government bodies and 
in public sector undertakings may be usefully included 
itt their annual reports. The C.ommittee find that 
these instructions are not being followed by the Oil 
and Natural Gas Commission. The Committee 
recorinnend that these inatructions should be strictly 
followed ill" fUture. 

The! CoDtmittee feel unhappy that out of 4~ 
employee. of the ONOC deputed for training or 
attending the seminars abroad during the last three 
years, only eight belonged to Scheduled Castes and 
one to Sclleduled Tribe. The Committee recommend 
that as per Government orders, while deputing officers 
(or training or attending seminars, conferences etc., 
preference should be given to officen belonging to 
Scheduled Cutes and· Scheduled Tribes. It would 
help them to broaden their outlook, equip themselves 
with specialised knowledge and would also boost the 
morale of the officers of these communities. 

UDder the Appltenti~ Act 1961. it is obligatory 
011 aU eIili'lbyen in the· specified industries to engage 
apPreDticeS as peir'pteserlbCd ratio in the designated 
trades. Tbete jg no' obligation on the part of 
e~'t11ers to abibrb the apprentices in the orgni-
satJODS in Which' they are trained. However, the 
Miaistry of LatkIur hive ,Ide their O.M. No. 
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DQET-2(5)/80-AP dated 28.5.1980, issued instruc-
tions that 50% of the direct recruitment vacancies 
sh~uld be tilled up by trained apprentices. 

From the information furnished to the Committee 
regarding apprentices' trained during the last 3 years, 
the Committee are unhappy to note that ONGC bas 
not been able to select suf8cient number of Scheduled 
Caste/Scheduled Tribe candidates as per their reser-
"tid , q~ta. In the categories of Draftsman 
(Mecb4'nical), Draftsman (CiviO, Refrigeration and 
.t.ir"conditioning Mechanic and Supervisors, they 
~ould ll()t .get even a single Scheduled Caste/ 
Schci!1I1ed Tri~ candidllte during the last 3 years 
for ,ftPprenticeshipttaini~,. In fact, no Scheduled 
Tdbe <;4Lndi4ate joined a,s ~n apprenti(X' in any of the 
trad,es for ~~clttl1\ining was conducted by. the 
Commission. The Committee feel that adequate 
,publicity ,is ,opt bc;i~ given for IWprenticeship 
training program~s of the Commission. They 
dlereCore recommend that besides approaching 
,BmploJmentExc~ge f"r~andidates for apprentice-
IIhip ~raiping, .the CqJl)Oli'lIion should advertise their 
trainingpro.srammes in the leading newspapers in 
regionallanguaaes aDd also through broadcast 
over All India Itadio 10 tbat sufficient number of 

. Scheduled Caste/Scheduled Tribe ~ndidates come 
forward for such' traquog. 

, From ~he information furnished to the Committee, 
i~ js seen that out of 100 trained apprentices who 
were absQrbed in ONGC during th~ period October, 
.1979 to ~ptem~r. 1982, 8 belonged to Scheduled 
Cutes aDd nQ~e to Scbeduled Tribe. The Committee 
are of the view ~t keeping in view the instructions 
~ed by the Min.is,r.y of Labour in May, 19aO, and 
the requiremeAt of trained apprentices by the ONGC, 
it should be possible for tbe Commission to train 
Scheduled Caste/Scbcdulcd Tribe candidates in larger 
DUmber and allUlose ",Jlo desire to join the orBani. 
sation .bOlAld be .baoc~. 
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The Committee note that a register is being main-
tained by the SCT Cell at the HeadquaIters of 
ONGC where representations/complaints from Sche-
duled Caste/Scheduled Tribe Associations and 
employees are recorded and their disposal is shown. 
It has been stated that such complaints relate to 
transfer, promotion, harrassment and other service 
matters. 

A monthly return about such complaints with 
the comments of the ONGC is submitted to the 
Department of 'petroleum. .The Committee would 
like the Department of Petroleum to scrutinise these 
returns thoroughly and ensure that disposal-of the 
complaint~ from Scheduled Caste/Scheduled Tribe 
employees is not unduly delayed and full justice is 
done to the aggrieved employees. 

The Committee note that a Joint Director (Vigi-
lance) who belongs to Scheduled Caste, has been 
asked to look into the grievances of Scheduled Castel 
Scheduled Tribe employees. The Committee hope 
that this will help to instil confidence in the minds of 
Scheduled Caste/Scheduled Tribe employees about 
judicious and expeditious disposal of their complaints/ 
representations. 

The Committee note that ONGC is required to 
provide reservation of 10% in Type A and B quarters 
and 5 % in Type C and D quarters for Scheduled 
Caste and Scheduled Tribe employees. However, 
from the figures furnished ~o the Committee it is seen 
that at the ONGC's headquarters at Debradun. out 
of 53 Type C and D quarters allotted to the em-
ployees, no quarter has been allotted to any Schedul-
ed Caste/Scheduled Tribe employee. At Nazira, out 
of 123 Type C and D quarters alloded, no quarter 
has been allotted to any Scheduled Caste/Scheduled 
Tribe employee. The proportion of quarters of 
different types allotted to Scheduled Caste/Scheduled 
Tribe employees at different work centres is generally 
found to be quite low • 
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The Committee would sussest that arrangement 
should be made to provide houses to all Scheduled 
(;aste/Scheduled Tribe employees since they are not 
getting houses on rent because of social stigma. 

The Committee note that all the Ministries! 
Departments of the Government of India have been 
asked to allocate funds under the Special Component 
Plan for Scheduled Castes in various sectors. The 
Committee are of the view that welfare schemes for 
Scheduled Caste/Scheduled Tribe employees should 
be introduced in all Public Sector Undertakings and 
a certain percentage of funds should be earmarked 
for them. Details of the funds allocaed for the 
various schemes and their utilisation should be 
suitably included in tbe Annual Reports of !the Public 
Sector Undertakings. 
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